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THE PORT TRUST8 A > ---.--- 

No. -- 

An Act further to amend the Bombay Port Trust Act, 1879, the 1 Calcutta Port Act, 1890, the Madras Port Trust Act, rgog and the 1 
Indian Ports Act, 1908, for certain purposes and to make certain I 
consequential amendments in the Calcutta Port (Pilotage) Act, 
1948. 

i 

BE it enacted by Parliament as follows : - 

CHAPTER I 

1. Short title and commencement.-(1) This Act mag be called the Pod 
Trusts and Ports (Amendment) Act. 1951. 

4 
(9) I t  shall come into force on such date or dates as the Central Gorern- 

ment may, by notification in the O h i a l  Gazette, appoint and different datm 
may be appointed for different provisions of this Act. 

CHAPTER I1 
I 

2. Arne~dment Of sectioa 3, Bombay Act V I  of 1879;-In section 3 of the 
Bombay Port Trust Act, 1879 (hereinafter in this Chapter referred to as the 
Bombay Act),- 

(a) after clause (2), the following clause shall be inserted, namely :- 
''(3) !vessel' include anything made for _the conyoyame mainly 

by water of human beings or of property;'.' 

( b )  for olause (a), the following clause shall be substituted, namely:- 

" ( 4 )  'master' when used in relation, to any vessel or to any &. 
craft making use of the port, means any person having for the time 
being the charge or control of such vessel or such aircraft, as the , 
case may be, except a pilot, harbour master, berthing master, dock 
master or assistant harbour master of t6ho port,;'?; 

(c) in clause (5), after the words "any vessel" the words "or any air- 
oraft making use of the port" shall be inserted; 
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r clause (I,!?), the  fol!orving clause shall be substituted, name 

" ( 1 2 )  the words 'public securities' mean- 

( a )  promissory notes, debentures, stock or other securities of 
the Central Government or of any State Government; 

( b )  debentures- or ether securities for money issued by, or 
on behalf of, any municipal body, Irnprovcment Trust or Port Truet 
under the authority of a123 law for the  time being in force in 
India and includes the aebentures or other securities issued by the 
Board under this Act." . 

8. Insertion of new section 3A in Part I of Bombay Act VI  of 1879.-In 
Part I of the Bombay Act containing t l ~ ~ l i e a d i n g  "Preliminary", after section 8, 
B e  following section shall be inserted, ,namely:- 

"3A. Requirements  us t o  publication of not i f icat ions,  oi-ders, e tc . ,  i n  the 
Official Gazette.-(I) Any requirement in this Act that  a notification, order. 
rule or bye-law issued or made by the Board or by the Central Government 
shall be published in the Official Gazette, shall, unless otherwise express13 
provided in this Act, he construed as a requirem'ent tliat the notification,, 
order, rule or bye-law shall- 

(a) where it is iss~lerl cr m ~ d e  by the Board, be published in the 
Official Gazette of the State,  and 

(b)  where it is issued or made by the Central Government, be 
published in _the Gazette of India. 
(2 )  Any notification, order, rule or bye-law issued or made by the 

Central Government shall, for general information, be also republished i ~ i  
the Official Gazett,e of the St?te." 

4. Amendment of section 7, Bombay Act VI  of 1879.-In section 7 of the 
Bombay Act, for the words "nominee-trustees and the Chairman shall be 
erppointed" the words "nominee-trustees other than those who are ex-oficio 
#wetees shall* be appointed either by name or by virtue of office" shall be 
substituted. 

6. Repaal of section 8, Bombay Act VI  of 1879.-Section 8 of the Bombaj  
Act is hereby repealed. 

6. Substitution of new sections for sections 9, 10 and 11, Bombay Act VH 
DI 1879.-For sections 9, 10 and 11 of the Bombay Act, the following sections 
,ahall be substituted, namely : - 

" 9 .  T e r m  of office of naminee  and elective trustees.-(1) Subject ta 
the  provisions of sections I l A ,  13, 13A and 14-4, a nominee-trustee appoint 
ed by name or an elective-trustee shall hold office for a term of two years 
commencing on the first of April next following t,he appointment or election, 
as the  case may be, of such trustee. 

(2)  Subject to the provisions of section 11A, a nominee-trustee appoint 
ed by the Central Government by virtue of an office shall, until the Central 
Government by notification in the  Official Gazette otherwise directs. 
continue to  be a trustee so long as he coiltinues to hold that  office. 

10. Filli7tg of waeuncZes in t h e  office of trustees.-(1) Eve17 vacancl 
in the office of a nominee-trustee appoilited by name or of an elective- 

' 
t.mstee caused by the expiration of the term of office of such trustep shall 
be filled by appointment or election, as the case may be, within one month 
immediately preceding the State of expiration of such term. 
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($1 Every vaarzncp in the uMce oi a nominee trustee appointed by t h  -3 
Central Gorernment -by virtue of an oflice caused by the expiration of f b  -!-( 
&nn of offic,e of such trustee or otherwise shall be filled by appointmen% ;: 
within one month of the occurrence of such vac:incy. 

. 11. T h e  Ckairn1~n.-The Chairman shall be ap~iointed by the  Central i, 
Government by notification in the Official Galette and shall hold O!%CP 3' 
during the pleasuro of the Central Government. 

11A. Resignat ion oj  t ~ u s t e e s . - A  nominee-trustee appointe& by t6e * 2; 

Central Go~ernment ,  whether by name or bjr virtue of an office, or an 3 
elective-trustee may a t  any time resign his office by giving notice in writ- q 
b g  to the  Chairman who shall forward the same to the Central Government,; 
and on auch resignation being accepted by that  Government he shall czaea 
to be a trustee, and his office shall thereupon become vacant." 5 ir 

a 
7.  Amendment Of section l.3, Bombay Act VI of 1 8 7 9 1 n  section 13 of th& 33 4-r 

Bombay Act,- 
(a) in sub-section ( I ) ,  for the ulords "a trustee other than the Chair; 

man occasioned by the death, resignation or disqualification of ~ u c b  5 
trustee", the following shall be substituted, namely:- 3 3 

"a nominee-trustee appointed by name or of an  elective-trustee, 1 
occasioned by the death or resignation of such trustee or by virtue 1 
of the provisions of section 14A "; 4 

( b )  in sub-section (2),- t 
(i) for the words "a trustee", in tho first place where  the^ 1 occur, the words "a noniinee-trustes appointed Isy name or an  elective- 

trustee" shall be substituted; 
(ii) for the words "elected or appointed as aforesaid" the  wordta 

"appointed or elected, as the  case may be" s h d l  be substituted; i 

(iii) for the words "a trustee", ill the  second place where the? 
occur, the words "such a trustee" shall be substituted. 

I. Insertion of new section 13.4 in Bornbay Act VI of 1879.-After sectim- 
oi the Bombay Act, bhe follou-lng sectlon shall be inserted, namely.- 

"13A. Saving p.rouision for uppointrneqzt o j  nominee- t rus tees  and  e l s ~  
tiue t rus tees  alter t h e  p r e s c r ~ b ~ d  period.-(1) Nothing in the foregoing yi-c- 
visions shall prevent a person being appointed by the Central Governmeps% 
to fill any vacancy in the. office of a nominee-trustee after= ths expiration o t  
$he period specified therefor in sectio?i 10 or section 13, as the case may be, 
if for any reason i t  has not been possible lor the Central Government .&q 
make the appointment within the said ~ ~ e r i o d .  

(2 )  If the C e ~ t r a l  Govern~nent is satisfied that  an electing body has 
failed to elect a trustee within the period specified thesefor in section 1Q , 
or section 13, as the case may be, for reasons beyond its contro!, t h e  
Central Government may, by notificatiou in the  Official Gazette, direc$ 
that the election shabl be held on or before such date (after the expiratior; 
~f the said period) as may be specified in the notification. 

(3 )  Where a nominee-trustee is appointed by name, or an  electivn 
rustee is elected under sub-section (2)'of this section or nominated uiidet 
ub-section (4) of section 6 to  fill any such vacancy as is referred t o  i~ 
eotion 10 after the expiration of the period specified therefor in that 
sction; the term of office bf sue11 trustee shall Gccmence on the date on 
ehich his appointment, election or nomination is notified in the Officiat 
azette and shall expire 011 the date on which his term of office would h a r e  
rpired if his aypqintment, election or nomiliatim, aa th-3 capo Ir,ay be, had-, 
>en made within the period so specifies in section 10." 
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41) in sub-section (1)- , 
(a)  in clause (a), for the words "uncertificated' bankrupb or" tb 

,-word "undischarged" shall be substituted; 
(b)  in clause (b),- . : 

;I) after the words "for an offence" the words -"invo1ving 
moral turpitude" shall be ingertrcl; and 

(iq after the words "reversed or quashed" the words "ualew 
%he Central Government has by order removed the disqualificw 
-*tion" shall be inserted; 
(c) in clause (c),-- 

( i )  the word "or" at the end shall be omitted; and 
(ii) to the said hlause, the following proviso shall be addeik,. 

"l'rovided that this disqualification shall not apply to 
the cllairinail, ex-oficio trustees and trustees appointed' b~ 

-virtue of office; or". 
$2) In  clause (f) of sub-section (2), for the words "two thousand" the  

,words "ten thousand" shall. be substituted. 
ifo. Amendment of sect.ion 14A, Bombay Act VI of 1879.-In section 148 

&-.the Bombay Act, for the words "Any trustee" the words "Any nominee- 
hrustee appointed by name or elective-trusbce" shall be substituted. 

. 11. Amend'ment of section 14B, Bombay Act VI of 1899.-In ,section 14B 
af ;ihe Bombay Act, f o ~  the words "officers. or servarits of the Board ar of an7  [ 

' &sS of persons elllployed by or on behalf of the Board" the words '"employees 1 
af .t%e Board" shall be substituted. 

12. Substitution of new section for section 15, Bombay Act VI of. 1879.- : 

For section 15 of the Bombay Act, the fol1owing~'section shall be substituted, 1 
t$g 
xvL mnleiy : --- 

"15. (1) Salary and allowances of the Chairman.-The Centra 
rGovernment may, from time to time, determine the salary and allowance 
if any, to be paid to the Chairman, and may .prescribe the conditio 
-and restrictions subject to which such salary or allowances shall be payabl 

p@ 
%< , ' 
.$$ 

(2) Fees puyable to trustees other than the Chairman.-The Cent' 
4;. Goverarnant q a y  det#ermine, frolrl time to time, the fees, if any, t$ 
$: :paid to the trustees or to any class of .them (other than the chairman) 
+: 
Z 

attendance at  neet tinge, and may prescribe the conditions and restrictio 
T..? 
Vv 

subject to which such fees shall be payable." 
,i 1; 6: . 18. imenciment of section 16, .Bombay Act VI of 1899.-In section 16 
, . s e  Bombay Act,- 

( I )  Tn clause (2)- 1 (9 to sub;clause (g), the following shall be added, namely : 
and the said minutes, excepting such portion thereof as t 
Chairman may in ally particular case direct, shall a,lso be 0 

to the inspectioil of the public a t  the office of the Board d 

1. office hours on payinent of such fee for each inspection as 

jl frdin time to time, be fixed by the Board;" 
I (ii) after sub-clause (g), the 'following - sub-clause shall 
[ inserted, namely : - 
i - " ( 1 2 )  a summary of the minutes of .every lneeting of 
I Board shall, as soon as practicable, be published in the 0 

Gazette"; 
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gj 
(8)  in clause (3),-- ;:I 

(a) for the words "any coinmittee so formed", in the first place 
whcrc they occur, tlie words "any Committee to which ar,? such 3 
aower has been so delegated" shall be substituted; 4 

(b) for the words "any committee so formed", ill the second 
place where they occur, the words "any such cornruittize" shall be 
eubstituted. 

14. Insertion of nEw section 16A in Bombay Act VI of 1879.-After s e c ~ o ~  
16 of the Bornbay Act, the following section shall be inserted, namely :- I 

"16A. Power of Boatd t o  enter into cont~acts .-The Board may entm 
into contracts ior car r~ ing  into effect the purposes of this Act: 1 

Provided that no contract, under or by virtue of which a sum greata i 
' than seven lakhs of rupees may in any event be payable by the Boar&, 

shall be valid unless it has been made with the previous sanction of bbe 
Central Government. " 

16. benlsdment of section 17, Bombay Act VI of 1879.-In section 17 of i 
the Bombay Act,, for the words " m e  thousand" the words "five thousand" 
ahall be substituted. ! 

16. Amendment of section 18, Bombay Act VI of 1879.-To section 18 of I 
the Bombay Sc t ,  the followiilg proviso shall be addcd, namely:- I 

"Provided that 130 settlement shall be mado under this section withoui 
the previous sanction of the Central Governmeilt if such settlement in. 
volves a sum exceeding kwenty-five thousand rupees." 

17. Substitution of ltemployees, etc." for I1oficers and servants, etc." i@ 
lections 19, 21, 22, 25, 49, 51, 68, 78, 82 and 87.-Save as otherwise expres~ly 
pr~vided in this Act, in sections 19, 21, 22, 25, 49, 51, 68, 78, 82 and 87, for 
bhe words "officers and servants" or 'officers or servants" or "officer or 
iervant " or "officer ", wherever they occur, the '~vords "einployees" 0~ 

'employee", as ihe case may be, shall be substituted. 
18. Amendment of section 20, Bombay Act VI of 1879.-In section 20 of 

he Bolmbsy Act,- 
(1) for the words "The allowance, if anj7," the words "The leave 

sa la~y and the allowances, if any," shali be substituted; 
after the words "The salary" the words "and the allowaaces, if 

apy,'P)shall be inserted. 
19. Insertion of ,new sections 20A and 20B in Part I1 of Bombay Act VP 0% 

179.-In Part T I  of the Bombay Act containing the heading "Of the B o d  
! Truetees", after section 20, the following sections shall be inserted, name- 
? : - 

"209. Gratuity ,  etc . ,  for Clzairnzan.-The Central Goverllment may fix 
the amount of gratuity or compassionate allowance, if any, which shall 
be paid to  the Chairman on his retirement from office and may determine 
the conditions under which the said gratuity or compassiollate allowancs 
shall be so payable. 

3OB. Petnaission i o  Chairman to  join Provideni. Fund.-Xotwitthb?an8' 
ing allything contained in this Act the Central Governmellt may 
permit the Chairman who, before such appointment. had been an employee 
of the Board, to join the provident fund established by the Board under 
clause (fi) of section 22 for the benefit of the emplogees of the Board and 
may deterzine the conditioils and cestrictiolls subject to which sncb 
permission may be given." 
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20. Amendment of Section 21, B ~ m b a y  Act V I  of 1879.-In tha provieo 
-&a section 21 of the Bombay Act,- 

(1) in clause ( b ) ,  the words "or who are engaged for a definite perkd 
exceeding six months" shall be omitted; 

(2)  the words, figures and brackets "of section 22, clauses (1) to (4) 
both inclusive, or" shall be omitted. 

21. Amendment of section 22, Bombq  Act, VP of 1879.--In section 22 of the 
Bombay Act,- 

(1 )  in clauses (5) and ( 6 ) ,  the words "and the Chairman" shall be 
.omitted; 

(2) for clauses ( 6 A )  and ( 6 B ) ,  the following clause shall be substituted, 
asmely  : - 

" ( 6 A )  for authorising the payment of- 
(a) contr ibut ions  t a  wel fare  fund-contributions to any wel- 

fare fund which may be established by the Board for 
the benefit of the employees appointed under this Act; 

( b )  c o n t r i b u t i o ) ~ s  or  a p p r o p ~ i a t i o n s  t o  special fund--contri- 
butions or appropriations to' any special fund which may 
be established by the Board for any of the purposes of this ,4ct: 

Provided that no such special fund shall be established 
-without the previous sanction of tha Central Govern- 
ment; and the maximum rate of annual contribution to any such 
welfare fund or special fund and the maximum amount to which 
any such welfare fund or special fund may be allowed to accu- 
mulate shall be fixed from time to time by the Central Govern- 
ment' ; '-' ; 

(3) in clause (8),- 
(a) the words "with the previous sanction of the Central Govern- 

ment" shall be omitted; 
( 6 )  aft8er the words "mido-crs or children" the words "or other 

eurviving dependent relatives" shall be inserted; 
(4) after clause (8), the following clause shall be substituted, 

,aamely : - 
"(9) tor regulating the recruitment, promotioti, conduct, discipline, 

punishment and any other mattes relating to the terms 
.Matters rebatihg to aacl conditions of service applicable to the employees of 
cbhms and the Board or allot~nent of premises to them or their right# 
of service not covered 
.by other clauses. ailcl their privileges, not covered by any of the foregoing 

clauses. " 
(5) for the existing proviso Bt the end of this section, the following 

proviso shall be substituted, namely : - 
"Provided that the regulations framed under this section shall no6 1 

take effect unless and until they have been approved by the Central 
Government. " 

22. Repeal of section 22A of the Bombay Act.-Section 229 of the Bombay 
'Act, is hereby repealed. 

23. Substitution of new sections for section 23, Bombay Act V I  of 1879.- 
For section 23 of the Bombay Act, the following sections shall be substituted, 
a r n e l y .  - , 

"23. A p p o i n t m e n t s ,  e tc . ,  by w h o m  t o  be made.-(1) Subjoot to the ' 

qrovisions of the Schedule for the time being in force, sanctioned by khs J 
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Board under section 21 a 
Board under sections 22 
the power o l  appointing, promoting, granting leave to, suspending, fining, 
reducing or dismissing, or of disposirlg of any other question relating ta 
,the servic3s of, the employees of the Board includins the power 
oi  dispensing with the servlces of any such employee otherwise 
than by reason of such employee's own misconduct, shall be exercised, in 
the oase of err~ployees whosc rriaximum nionthly salary .?xcluaivc of 
allowances is less than one thousand rupees, by the Chairman and in eveq, 
other case, by the Board. 

(2)  The Chairman may upon such terms as he may think fit and subjeot 
to the provisions referred to in sub-section (1) and to the Chairman's powen 
of revision and control, delegate to the head of any department for the ' 
time being all or any of his powers under theusaid sub-section in respeot 
of the crrlploy~es of .that department whose monthly m:~ximnm 
salary es~ilusive of allowances does not exceed three hundred and fifty 

rupees. 

(3 )  Notwithstanding anything contained in sub-section (I), the power 
60 make appointment to the posts of heads of departments shall 
be exercisable only by the Central Government after consultation with the 
Ghairman. 

(4 )  The Centrai Government may by order specify each of the poets 
the incumbent of which shall, for the purp0se.s of this section, be regarded 
as the head of n depz~trnent. 

- 
238. er .sp~sal  of fines realised u n d e r  section 23.-Notwithstancling auy- 

fhiug contained in section 49, all fines realised under section 23 shall be 
credited to any such welfare fund as may be established by the 
Board for the benefit of the employees appointed under this Act." 

24, Substitution of new section for section 24, Bombay Act VI of 1879.3 
?or section 24 of t.he Bombay Act, the following section shall be substituted, 
3amely :- 

"24. Sanction of Central Government when ~zecessary.-(2) E v e r ~  
order made by the Board under section 21 or section 23, save 
where such order has been made in accordance with the regulations, for 
the time being in force, framed under section 22 shall, so far as the same 
re!ates to any employee of the Board whose maximum monthly 
salary esclusive of allowances is not less than one thousand rupees, be 
subject to the sanction of the Central Government. 

(2) For the purposes of sub-section (I), any person who rimy, from 
time to time, be employed as Consult,ing Engineer to the Board othe~-wiaa 
than on the basis of payment of monthly salary shall be deemed to be cm 
employee R-hose maximum monthly salary exclusive of allowances is not less 
than one thousand rupees." 

25. Repeal of section 25, B o m b a y  Act VI of 1879.-Section 25 of the 
ombay Acl is hereby repealed. 

26. Amendment of section 26, Bombay Act VX of 1879.-In the proviso 
section 26 of the Bombay Act, for the words "fifty years" the vords ''thi* 
m" shall be substituted. 
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. Repeal of section S2, Bombay Act V I  of 1879.-Section 32 of the 
ay Act is hereby repealed. 

28. Amendment of section 89, Bombay Act VI of 1879.-Clause ( i iq  of the 
proviso to section 39 of the Bombay Act shall be omitked. 

29, Amendment of section 4113, Bombay Act Vlt of 1879.-Section 4JB of 
fhe Bombay Act shall be renumbered as  sub-section (1) of that section; and- 

(a) in that sub-section as so renumbered, for the word "value" the 
worda "current market value" shall be substituted ; and 

( b )  after the said sub-section, the following fiub-section shall be inserted, 
namely : - 

"(2) If the cash and the current market value of the securitiee 
a t  the credit of the sinking fund are in excess of the amount which 
should be a t  its credit, the Accountalit-General shall certify the amount 
of this excess and the Board may, with the previous sanction of the 
Central Government ,- 

(a) withdraw the whole or any part of the certified excess in 
the sinking fund, or 

( b )  reduce or discontinue the half-yearly contributions to the 
sinking fund prescribed by sub-section (1) of section 41A, or 

( c )  adopt a combination of these measures." 

80. Insertion of new sections 41D and 41E in Bombay Act VI  of 1879.-- 
@%er section 41C of the Bombay Act, the following sections shall be inserted, 
namely : - 

"41D. Power t o  repay loo,ns bejore d u e  date.-The Board may with 
the previous sanction of the Central Government apply any sums, out of 
moneys which may come into their hands under the provisions of this Act 
snd which can be so applie$ without prejudicing the security of other holders 
of debentures issued under this Act, in repaTing to the Central Government 
any surrr which may remain due to them in respect of the principal of any 
loan, although the time fixed for the repayment of the same may no& 
have arrived: 

Provided that no such repayrriont shall be made of any sum less than 
ten thousand rupees; and that, if such repayment is made, the amount of 
interest in each succeeding in~ta lment  shall be adjusted so as to represent 
exactly the interest due on the outstanding principe;, - 

41E. Loalts to  be raised in India and in Ind ian  cztrren.c?j.-Unless the 
GenEral Government by notification in the Official Gazette otherwise direcf, 
all loans contracted by the Board shall be raised in India and in the Indian 
currency ." 
81. Substitution d new sections for sections 42A to  42E, Bombay Act VI  of 

1679.-For sections 42A, 42B, 42C, 42D and 42E of t8he Bombay Act, the 
Following sections shall be substituted, namely:- 

"42A. Right  of  s u ~ v i n o r s  o j  joint or several payees of debentures and 
6ecun'ties.-(1) Notwithstanding anything in section 45 of the Indian 
Contract Act, 1872 (IX of 1872),- 

( a )  when any debenture or security issued under the provisions of 
this Act is payable to tn-o or more persons jointly, and either or any of 
them dies, Zhe debenture or security shall be payable tlo the survivor or 
survivors of those persons,' and 
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(b) W I ~ P I I  any sueh debenture or security is paytible to two or inore 
persons severally, and either or any of then1 dies, t,he debenture or 
s ec~~r i t y  shall be payable to the survivor or survivors of thos:? piJrsons 
or to  the ycpreseiltative of +,he deceased or to ally of them. 

( 2 )  Tl$s section shall apply whether such death occtirred or occurs 
before or after the commencement of this Act. 

(3) Sothing herein contained shall affect any claim which any rc presents. 
tives of a deceased person may have against the survivor or survivors undek 
or in respect of any debenture or security to which sub-section (1) applies. 

(4j For the purposes of this section, a body incorporated under t h e  
Indian Companies Act, 1913 (YII of 1913) or the Co-operative Societies Act, 
1912 (I1 of 1912) or any other enactment for the time being in force whether 
in or outside India, relating to the incorporation of associations of individuals, 
shell be deemed to die when it is dissolved, 

42B. POWET of one of two or ?nore ljoint holders t o  grant receipts.-Where 
$wo or more persons are joint holders of any debenture or security issue& 
under the provisions of this Act, any one of those persons may give an effeo- 
h a 1  receipt for any interest or dividend payable in respect of such debenture 
or security, unless notice to the contrary has been given to the Boa+ '- 

by auy other of the holders. 

42C. Prohihitio~z of i~zdorsements elsewhere tlza~z on tlze rlebenture OF 
8ecurity.-Notwithstanding ailythiug in section 15 of the Negotiable Instru- 

I 
ments Act, 1881 (SXVI oS 1881), the holder of any debenture or security 

I 
issued under the provisions of this Act and transferable by ii~dorsement shall 1 
not be said to i31clorse the debenture or security, or be called the i~ldorser 
thereof, i f ,  when he signs thesame for purpose of negotiation, he subscribes I 

his Ggnature for that purpcse elsewhere than on  the^ back of the debenture on 
security itself. . 

42D, lndorser of rlabatzfure or security not l.iable for anzoulzt t1zaroof.- 
Notwithstanding snytlthlq ill the Negotiable Instruments Act, 1881 (XYVI 
of 1$51), a person shall not, by reasor. only of his having indorscd any de- 
benture or security issued ui?der the prox7isions of this Act, be liable to pay 
any money due, either as principal or as interest, thereunder. 

42E. I?npression of srg?zatzi~e on debentures and securities.-(I) The 
signat~r,? of t h o  pr-.;.son authorised to sign debentllres or securities on behalf 
of the Board may be printed, engraved or lithographed, or impressed by suoh 
other mechanical process as the Board may direct, on the debentures or 
securities. 

(2 )  A signature qo printed, engraved, lithographed or otherwise impress- 
ed shall be as valid as if it had been inscribed in the proper handwriting of 
the person so authorised. 

42F. Issue of duplicute dehentlires and securities.--(1) When any de-' 
benture or security is'sued under the provisions of this Act is alleged to have 
been lost, stolen or destroyed either wholly or in part, and a person claimc 
to be the person to whom hut for the loss, theft or destruction i t  would be  
payable, he may, on application to the Board, and on producing proof ta- 
their satisfaction of the loss, theft or destruction and of the justice of t h e  
claim and on payment of sllcl~ fee, if any, as may be prescribed by rules made 
under section 42J, obtain froin the Board an order for- 

((I) the payment of interest in respect of the debenture or security 
said to be lost, stolen or destroyed pending the issue of a duplicde, 
debenture or eecurity, a ~ d  



( b )  th,; issue ,of a cluplicate debenture or security 2ayabl~. to the 
applicant. 

( 2 )  An order shall not be passed under sub-section (1) until after the 
issue of such notification as may be prescribed by rules made ui~der  section 
42J of the loss, theft or destrl~ctioc. 

(3) h list of the debentures or securities in respect of which an order 
is passed under sub-section (1 )  shall be published in such manner as may 
.be prescribed by such rules. 

(4) If a t  any time befcre the Board become discharged under the pro- 
visions of t,his Act from liability in respect of any debenture or security the 
whole of which is alleged to have been lost, stolen or destroyed, such deben- 
ture or security is fo~md,  any order passed in respect thereof under thii  
section shall be cancelled. 

42G. Issue of converted, etc . ,  debentures and secu~ities.-(1) The Board 
may, subject to such cond:tio~ls as may be prescribed by rules made under 
4eetion 42J, on the application of a person claimiag to be entitled to any 
debenture or security or debentu-es or securities issued under the provisions 
of thin Ach, on being satisfied of the justice of the claim and on delivery 
of the debenture or security or debentures or other securities receipted in 
the manner prescr~bed by such rules and on payment of such fees, if any, 
as mag be so prescribed, convert, consolidate or sub-divide the debenture om 
securitv or d2bentures or securities, and issue to the applicant a new deben- 
ture  or security or debentures or securities accordingly. 

(2 )  The conversion, consolidation or sub-division referred to in sub-aea- 
tion (1) may be into a deberituro or security or debentures or securities of the 
-same or different classes or of the same or different loans. 

42H. Discha~g, ;  in certain cc~ses.-Notwithstaading anything contain- 
e d  in section 10 o' the  Indian Limitasion Act, 1908 (IX of 1308),- 

( I )  on payment of the amount due on any debenture or security 
issued under the provisions of this Act on or after the date on which 
payment becomes due, or 

(ii) when a duplicat,e debenture or security has been issued under 
~ ~ c t i o n  42F, or 

(iii) when a new debenture or security or debentures or securities 
has or Lave beell issued upon conversion, consolidation or sub-division 
under sectioil 42-G, - 

-:the Bosrd shall brt discharged from all l iabilty in respect of the clebe 
61' security or debentures or securities so paid or in place-of which a dup 
a n e w  debenture or security o r  debentures or securities ha,s or 
,heen issued- r (a )  in the case of  pa^-ment-after the lapse of six years from the 

date on which paynlent was due; 

( b )  in the case of a duplicate debenture or sccurity-after the lapse 
of six Sears I-ro111 the data of the publication uadcr sub section (3) of 

! section 42P of the list in which the debenture or security is Erst men- 
I tioned, or from Ihe date of the last payment of interest on the original 
I 

i clebei~t~ure or security, whichever date is later; 

/ ( c )  in the case of a new debenture or security issued upon conver- 
I sion, consolidation or sub-division-after the lapse of six gears hom 

-the dnte of the issue thereof. 
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491. ~ ' 3 u e s  of S ~ O O ~ C  c~~t i j i ( ;u tes , - - ( l )  'LILle Board at  its d.iscretion a t  t)b 
time of iss71e or a t  any time dur~ng the currency of any debentures or eecuri- 
ties issued l~ncler the prorisions of this Act, upon the application of the sub- 
scriber for, or holder of, any such clebentures or securities, issue to him, 
in lieu of the debentures or securities deliverable to or held by him, a certi- 
ficate in the nature of a stock certificate in respect of each loan to mhich 
such debentures or securities relate, which shall be in such form as the 
Board, with the previous consent of the Central Government, shall from 
time to time determine, and all the provisions of sectioll 41 as to the intereel( 
on debentures shall apply to the interest on the stock certificates. 

(2) The Board shall upon the application of the holder of a stock certifi- 
cate convert the same into debentures or securities of the loan to which i4 
relates. 

425. Board empowered l o  ?nuke rules.--(1) The Board may from time & 
hime make rules to prescribe-- 

(a) the amounts for ;c.hich stack certificates may be issued; 
(b )  the fees,to be levied in respect of the issue of stock certificates; 
(c) the mode in which paymcljt of interest in respect of all deben- 

tures, sjtock certificates a11d other securities issued under the provisbn~ 
of this Act is to be made, recorded and aclinowledged; 

(d) the circiimstances and the manner in which such debentureg 
and securities may be renewed; 

( e )  the circumstances ill which such debentures and other securitiea 
must be renewed before further payment of interest thereon can be 

i I 

olairned ; 1 
(ff the fees to he l e ~ i u d  in respect of the issue of renewed deben. 

tures or other securities, 
(9) the form cjf transfer to be used, the formalities to be observed 

and the fees to be levied on a transfer of stock; 
(it) the form i3 which debentures or other securities delivered for 

renewal, conversion, consolidation or sub-division are to be receipted; 
( i) the proof to be produced by persons applying for duplicate d6- 

bentures or other securities; 
(j) the form and manlier of publication of the notification mentioned 

in sub-seotion (2) of section 42F, the inanner of publication of the lies 
mentioned in sub-section (3) of that section, and the fees to be levied 
in respect of the issde of duplicate debentures or other securities; 

(k) the circumstances and manner in which duplicate stock certi- 
ficates may be issued and the fees to be levied on any such issue; 

(I) the nature and amount of indemnity to be given-by a pemon 
applying for the payment of interest on debentures or other securities 
alleged to have be-en wholly or partly lost, stole11 or destroyed, or the 
issue of duplicate debentures or other securities; 

(m) the conditions subject to which debentures and other securitica 
issued under tlie propisions of this Act may be converted, consolidated 
or sub-divided, and the fees to be levied in respect of the conversion, 
consolidation and sub-division of such debentures or other securities; 

(n)  generally the measures to be adoptecl for carrying out the pwposer 
of this Part. 
(2) The Board may also, from time to time, vary, alter or revoke an2 

a c h  rules SO made by them. . 
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KO rule, or alteration or revocation of a rule, shall have effcct until 
approved by the Central Government, a 
been published in the Bombay Govcrnlne~~t 
alteration or revocatjLn of a rule, shall be ap 
ment until the same has beell publ~shed for two weelis successively in 
the said Gaeetle and until fourtecn days have expiled from the date on 
which the same had been first published in tliat Gazette. 

The Central Government may, a t  any time by notification in the said 
Gazette, ~ a n c e l  any rule published under the provisions of this section. 

42K. Power of Board to borrow by means of temporary overdraft of 
0tlzerwise.-Notwithstandi~i~ anything contained in this Act, the Board 
may borrow moneys by means of temporary overdraft or otherwise by pledg- 
ing the debentures or other securities held by thein ia their reserve funds 
or on the security of their fixed deposits :i> their banks. 

\ Provided that such temporary overdrafts or other loans- 
(a) shall not a t  any time have a longer currellcy than six months; 

*and 
(b )  shall not be taken without the previous sanction of the Central 

Government if s t  any t i n~e  irl  any year the amount of such overdrafts 
or other loans exceeds ten lakhs of rupees: 
Provided further that rill moneys so borrowed by temporary overdraft 

or otllemise shall be expended for the purposes of this Act. 
42L. Power of Board to raise loans u d e r  the Local Authorities Loan8 

Act ,  1914.-Nothing contained in this Act shall be deemed to affect the 
power af the Board to raise loans under the Local Authorities Loans Act, 
1814 (IX of 1814)." 

82. Amendment of section 43, Bombay Act Vf of 1879.-In section 43 of 
@e Bombay Act,-- 

( I )  the word "and" at the end of clause (b j  shall be omitted; 
(2j to clause ( c )  the w o ~ d  "2nd" shall be added; 
(3) after clause ( c ) ,  the fgllowing clause shall be inserted, namely:- 

" ( a )  for permission to make any other use of". 
88. Amendment of section 4 3 4  Bombay Act VI of 1879.-In section 43A o( 

the Bombay Act,- 
I 

( I )  cltiuse (a ) ,  for the word"'doc1i" in the two places where it occurs: 
the words "wharf, dock or pier" shall be substituted; - I 

! (2) the word "and" at the end of clause ( b )  shall be omitted; 
I 

(8)  after clause (c), the following clauses shall be inserted, namely: 4 
" ( a )  lor the loading, unloading, carting, sorting, weighing, stookind 

I aud repacking of goods; X I  
1 ( e )  for the towing of, snd rendering assistance to, vessels withiu 

the port limits; and - ! 
(0 for any other services in respect of vessels or goods excey&ini 

services for which fees are chargeable under the Indian Ports Act, 190G 
(XV of 1908). " I 

6s. Amendment of Section 4333, Bombay Act VI of 1879.-In section 4 3 ~  
of the Bombay Act,.-- 

(1) after sub-sectioii ( I ) ,  the following sub-section shall be insertedi 
namely :-- 

" ( 1 A )  Power of Ce~ztral Government-to cancel scnle cf tolls, etc.-. 
- .  It shall be, competent for the Central Government a t  ally time t o  canml 

I 
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any of the scales framed under section 43 or section 43A, or to  call upon 
the Board t,o modify any portion of s u ~ h  scales; and thereupon the 
Board shall modify such scales accordingly."; 

(2) in sub-section (Z), after t,he words "in special cases" the words "for 
reasons to be recorded in writing" shall be inserted. 

35. Insertion of new section 43C in Bombay Act VI of 1879.-After section 
LYB of the Bombay Act, the following section shall be inserted, namely:- 

"43C. Power t o  l s v y  concessional rate of charges o n  coastal crrrgo.--In 
framing scales under section 43 or section 43k, the Board may prescribe a 
lower rate of charges in respect of cargo carried in a vessel from one 
lndian port to another. 

Explanation.-For the purposes of this section, the expression "Indian 
3ort" includes the ports of Diu, Daman, Alarmagao, Panjim, Mahe, Karaikd 
md Pondicherry . ' ' 

36. Repeal of sections 46 and 47, Bombay Act VI of '1879.-Sections 46 and 
k7 of the Bombay Act are hereby repealed. 

37. Amendment of section 48, Bombay Act VI  of 1879.-In section 48 of 
he Bombay Act, for the figures "46" the figures "45" shall be subst-ituted. 
38. Amendment of section 49, Bombay Act VI of 1879.-In section 49 of $he 

3ombay Act,- 
(1) before the words, "The moneys credited to the general awounj 

shall be held by the Board in trust," the words, figures, brackets and 
letters "Subject to the provisions of section 36 of the Indian Ports Bob, 
1908 (XV of 1908)" shall be inserted; 

(2) in sub-clause (ii) of clause (i),-- 
( i)  i!l paragraph ( b ) ,  the words "and the Chairman'' shag ba 

omitted ; 

(ii) in paragraph ( c ) ,  the words "or funds" and the proviso t'o the 
said paragraph shall be omitted; 
(3)  in clause (7) ,  after the word "children" the words "or othor sur- 

viving dependent relatives" shall be inserted; 
(4) after clause (7 )  ending with the words "in the service of the 

Board", the following clauses shall be inserted, namely : - 
" (8 )  the payment of such sums as  may from time to time be agree& 

upon by the Central Government and the State Government or by the 
Board and the State  Government as a reasonable contribution on 
account of expenses in connection with the watch and 'ward functionr 
of the harbour police and the police employed for guarding the dookn, 
warehouses and other property- of the Board; 

(9) any other charge for the purposes of this Act or for whioh thr~ 
Board may be legally liable."; 

(5) the first proviso shall be omitted; 

(6) in the second proviso the word "also" shall be omitted. 

39. Insertion of new section 49A in Bombay Act VI of 1879.-After section 
9 of tho Bombay Act, the following section shall be inserted, namely:- 

"49A. Power t o  transjer m o n e y s  from t h e  general account  t o  t h s  
pilotage account  and vice versa.-The Board may, with the previous sano- 
tion of the Central Government, apply any gum out of the moneys credited 
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the gensf81 account of the port towards meeting deficits, if any, in the 
pilotage account of the port maintained under section 3G of the Indian Ports 
Act, 1908 (XV of 190S), or transfer the whole or any part of 'any surplus 
funds in such pilotage accouut to the general account of the port." 

40. Repeal of section 50, Bornbay Act VE 02 1879.-Section 50 of the 
Bombay Act is hereby repealed. - 

41. Amendment 01 section 51, Bombay A C ~  V I  of 1899.-In section 51 of 
Ihe Bombsy Act,-- 

(I) for the words "either the general or pilotage account" the words, 
"the general account" shall be substituted; 

(2) after the nrorcls "in pl~blic securities" the w o r d s ~ ~ ' o r  in guch other 
securities as the Central Government mag approve in this behalf" ehalk 
be inserted; 

(3) after the words "other public securities", the words "or in such other 
securities as the Central Government may approvc ill this behalf" shall be 
inserted ; 

(4)  for the second and third paragraphs (including the proviso) com- 
mencing with the words "But  the money so invested by the Board" and 
ending with the words, "to which the balance inve<ted belongs", the follow- 
ing shall be subst;tuted : - 

"But the m&ey so illvested b the Board shall not exceed such 
1 Limitation of amoui~t ,  annual 3 y or in the aggregate, as may from 

the amounts to time to tinie be prescribed by the Central Gov- 
be so invested erninent, and ally surplus remaining after deduct- 

I 
and Of ing the amounts which may be so invested shall the surplus, be applied in liquidatioa, on or before the 1st of 

August next foliowing the 31st of March on which such surplus accrued, 
of tthe principal of any loan raised by the Board under section 39 or of the 
capit.al of any debt a t  any time due by the Boarcl to the Goven~ment,  
or of the rnoneg due to the holders of the seemities issued by the Board 
under section 30. " 

42. Amendment of section 52, Bombay Act VI of 1579.-In section 52 of 
the Bombay Act, for the words "the Board shall" the words "the Central 
Government shall" shall be substituted. 

43. Insertion of new section 55A in Bombay Act VI of 1879.-After section 
66 of the Bombay Act, the following section shall be inserted, namely:-- 

"35A: Re-appropriation of amouats in esfirnate.-Subject to ally direo- 
tions which the Central Goverilment may give in this behalf, any sum of 
money, or part thsraof, of which the  expenditure has been authorised Ira- 
an estimate for the time being in force, finally approved by the Central GOP- 
ernrnent, and which has not been so spent, may a t  any time be re-appro. 
priated by the Board to meet any excess in any other expenditure authorised 
in the said estimate: 

Provided that no such re-appropriation shall- be made from one major 
head of expenditure to another such head without the pl*evious sanction of 
the Central Governmeut. " 

44. Substitution of new section for section 56, Bombay Act V I  of 1879.- 
For section 56 of the Bombay Act, the following section shall be substituted, 
zaraelg : - 

"66. N 3  eapenditure sbwe  fifteen th~!rsand rupee8 to be inour~ed en- 
less sanctio?led i,~ estirnat8.-(1) Subject to the provisiolzs of section 55A j 
po sum exceeding fifteen thousand rupees shall, save in cpses of presging 

I j 
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emergency, b e  expenf! 
inclilciecl . in some esti 
approved by the Central Gove 

(2) If any s u q  exceeding 
pended on  a pressing e 
reported by . he  Chairrna 
explan?tioli of the way i 
extra exphditure: ". 

45. Insertio~l of new. sect 
fter section 56 of bhe Bomba,y 
nmely.: - 

"56-4. C(cpita1 espe>zditurc.-(1) KO expenditure shall becharged by the 
.".Board t.., capital ~vit,hbiit, tire prsviol~n ~anct ion nf the Centi-al. Government.. 

(2) Nothing in sub-section . ( I )  shall, require furhher sanction of the 
Central Government in the case whe,xe the actual expenditure incurred a s  

' a charge to capital ekceeds the expencliture sactioned in .this behalf by 
the Central Gove,rlunent uilless the excess is more than ten per cent. of - ,'- the exl~enditure- so sanctioned. 

~ 

56B. Writing off of Los 
.; be specified by - the Central 
I . .. thah any ,amount due to, or 

? curred by, the Board is irr 
; approval of the Central G 

the said amouiit or loss: 
P~ovidotl that 110. suc 

' 'necessary where such irr 
any individual case, two 
iaggregata in any one yea 

(2) Notwithstandjng ~ng th jng  contained i n  sub-section ( I ) ,  , .~vhere 
t he  Chairnian is of opinion that  any alnouilt due to, or any loss, wh'et.her 

i 
of money or of propesty,~ incurred by, -the Boa.rd is irrecoverable, the. 
Ohairman may salictioll the miiting off fina!ly of such amount or loss,. 
~rovided that such a.niount or loss does not exceed, ill any individual. 
sase, five k~uiiclrecl supees or, in the aggregnt,e iiz anyone  year, tan thousn,nd 
upees; and in every such case, the Chairman shallm8ke a report to the. 
Soard giving reasons for such sanctioii;" 
6. Amendment of section 53, Bombay Act V I  of 1879.-In section 58 oi: 
\ombay Act,- 

(I) i n  the first paragraph,-. 

(i) for the word "twice" the word "once" shall be substituted;.. 
: . and 

. (ii) for the words "by such auditors as shall, from time to time,. 
be appointed by t hecen t r a l  Government" the words "by the Comp-. 
troller and Auditor-General of India at such times and in such.. 
manner as may be determined by him" shall be substituted; 

;' ( 2 )  in the last paragraph,- 
.. (i) for the words "The a:uditors shall .be paid" the words "The 

Comptrol!er &nd Auditor-Gene4 shall he paid" shall b~ substituted;.. 
and 

(ii) for the words "the .auditors shall foiward their report upon- 
the accounts to the Board, who shall cause" the words "the auditom 
shall forward copies of their report upon the accouilts to the Central. 
Government and to the Board and %he Bawd shall thereupon cause'" 
shall be substituted, 
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A and 5833 in Bombay' Act V I  of 1879.- 
After section.58. of the Bombay Act, the following sections shall be i,nserte 

" 5 8 ~ .  B o a ~ d  t o  rsrrhcdy d e f e c t s  and irregularities pointed ou t  in tho 
audi t  report and Centrcit G'o.uarnrnenf t o  puss final' orders.-(1) The Board 
shall forthwith take into consideration any defects or irregularities that may 
be pointed out by the A~lditcrs in their report and shall pass such orders 
%hereon as the Board may think fit and shall also send a report of the action 
a k e n  by the Board to the Central Government. 

(2) I f  t.here is a difference of opinion between the Boald and the Audi- 
- tbrs on any point included in t.he audit report and the Board feel unable t .  

accept the recommendations, if'any, made by the auditors on such point, the 
matter shall fort;hwith be referred to the Central Government who shall 

he Board shall be bound bo give effect to such 
i 

S u b m i s s i m  of Ascounts.  

5 8 ~ :  S u b m i s s i o n  of accounts  t o  the Centra l  Government . - ( I )  The 
Board shall annually, or oftener if directed by the Central Government so k 
do, submit statements of their receipts and disbursements to the Centra 
Government in such form and a t  such time as  that Government may direcb 

(2) A copy of all such statements shall be open to the inspection of tha 
public a t  the office of the Board during office hours on payment of such  fer: 

: 

' for each inspection as may from time to time be fixed by the Board." 

48. Insertion of new section 61B in  Bombay Act VI of 1879.--After .secti. 
owing section shall be inserted, namely : - 

"61B. ~ e s ~ o n s i b i l i , t ~  of ~ o a d f o r  loss ,  e tc . ,  of goods.-The responsibilit 
of the Board for the loss, destruction or deterioration of goods of whio 
has taken charge shall, subject to the other provisions of this Act and 
ject also in the case of goods received for carriage by railways to, the 
visions of the Indian Railways Act, 1890 (IX of 1890), be that of a b 
under sections 151, 152 and 161 of the Indian  Contract Act, 1872 ( I  
1872), omitting the words 'in the absence of any special contract' in sec 
152  of the last-mentioned Act," 

49. Amendment of section 64A, Bombay Act VI of 1879.-In section 
of the.. 13ornbay Act,- 

( I )  -in sub-section ( I ) ,  after the words "sent by post", the £0110 
shall be inserted, namely : - 

"or if tho notice c ~ n n o t  be so served upon him or his address is 
known, cause a notice to be published it1 the Official Gazette and 
in a t  leasf one wf the principal local daily newspaper8.':; 
(2) in the proviso to auk-section ( I ) ,  for the words "s.erved under 

section" thc words !'so served or published under this sub-eeotion': 
be substituted; 

(3) in sub-section (21, for thc words, brackets and figure "If such 
or person is not known or. tha notice candot be served upon him, or 
not comply with the requisition in the notice, the Board may at 
after the oods have become liable to be sold under sub-section 
following %all be substituted, narnoly :-- 

"If such owner or person does not comply witqh the requisi 
the notice served upon him or published under sub-section (I), the 
may at aliy time after the expiration of one month from tho d 
~ h i c h  the notice was so served or published in the Official ,Gaxet 
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50. Amendment of section 68, Bombay Act VI of 1879.-In section 68 
rhe Bombay Act,-- 

(1) :-: the pmviso, for the worcls " t ~ o  'thousand" the words "te* 
&ousand shall be substituted; 

(2) after the proviso, the following proviso shall be inserted, namely :- 

"Provided further that where the estimated cost of an-y new work 
has been approved by the Central Government, no expendlcure whicb 
exceeds by more xhan ten percent .  the estimated cost so ~ppr0ved 
shall be incuired by the Board without the previous approval of the, 
Central Government." 

51. Insertion of new sections @A, 68B and 68C in Bombay Act VI of I.&"l'~-- 
After section 68 of the Bombay Act, the following sections shall be inserted, 
namely: - 

"68A. PouSer of Chairman as to execution of works.-Notwithstanding 
mything contained in section 68, the Chairman may direct the execution 
of any work the cost of which does not exceed five thousand rupees, and , 
may enter into contracts for the execution of such works and in every such 
case, the Chairman shall make a rsport to the Board at its next meeting 
of any such directions given or contracts entered into by him. 

68B. Power of Central Government to order survey or examination oj 
worke.-The Central Goverzlment may, a t  any time, order a local survey , 
or examination of any works of the Board, or the intended site thereof, and 
the cost of such survey and examination shall be borne and paid by the . 
Board out of the moneys credited to the general account of the Board. 

68C. Power of Central Government to restore or complete works at tho 
cost of Board.-I1 a t  m y  time, the Board,- 

(a) allow any work constructed by, or vested i11, the Board under 
this Act to fall into disrepair, or 

(b) do not, within a rvasonable period, complete any work corn- 
meilEed by the Board, or included in any estimate approved by the 

I I 
Centrrzl Government, or 

(c) do not, after due notice in writing, proceed to carry out effectu I 

ally any work or repair which is necessary in t'le opinion of the Centrd I 

Government for the purposes of this Act, I 

the Central Government may cduss such work to be restored or completed 
i 

or carried out, or such repair to be carried out, and the cost of any such 
restoration, completion, construction or repair shall be paid by the Board, 
and if the Board do not within a reasonable time provide for such payment, 
the same shall be recoverable in the manner provided in the Local Authori- 
ties Loans Act, 1914 (IX of 1914)." 

62. Amendment of s ec t ih  72, Bombay Act VI  of 1879.-In section 72 of 
the BorAbay Act, the words "and all fees for pilotage shall be paid to the Board': 
shell be omitted. .m 

53. Insertion of new section 728  in Bombay Act V I  of 1879.-After section 
72 of t h ~  Bombay Act, the following sball be inserted, namely :- 

"Powers of the Board as Conservator, etc. 

72A. (1) All moneys received by bl~e Board as the Collservator of the? 
Port or ns the body appointed under sub-section (I) 

f o n ~ y s  received by tll: of section 36 of the Indian Ports Act, 1909 (XT of 
roard as  Conservator o 

br Bsbody appointed 19Q8) excluding all fees and all fines and peaalties 
oder section 36 of tile creditable to  the pilotage accoulLt of the port under 
ldi-n Ports Act ,  i908. sub-section (5rr )  of that  section shall be d )o,nied to be 

a portion of the  income of the Board and shall be 
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included in their aiirlual estimates and 
( 2 )  hli the powers, authorlties an 

in respect of the 
Powere. etc., of the 

Board as Conservator apply to the works which m a y  be executecl by the 
of Port or body Board as such Conservator or body, not being works 
app,ointed under sec- the  cost of which i,s chargeable to the  pilbtage account 
hon 36 of the Indian of the  port under sub-section (5b)  of sectioil 36 of 
Ports Act, 1908. the Indian Ports Act, 1908, and also to the  sanction 

,of such works, the estimat-es therefor aiici the expenditure thereunder." 

-54. Amendment of section 73, Boxbay Act YP of i819 -111 section 73 of 
$he Boillbay Act,-- 

la) a t  the  end of clause (g), the  word "and" shall be added; 
2%; d t ~ u s e  (h) shall be orilitted. 

55. Amendment of section 74, Bombay Act VI of 1879.-ln section 74 of 
:~ Bombay Act, fur the words "for three weeks successively i11 the said 
Qazette" t he  words "for two weeks successively in the said Gitzette and until 

&&een days have expired from the date on which the same had heec first pub- 
!&bed in that  Gazette" shall be substituted: 

56. Substitution of nsw seetion for sectiaa 79, Bombay Act VL of 1879,- 
70 of the Bombay Act, the  following section siiall be siibstituted, 

w e l y  : - 
"79. Persons euzploy~d under llzis Act  to be Y I L ~ ~ I I C  servants for certain 

prcTl~c~es.--Every person ernpio~ed under this Aot shall, for the  purposes of 
sections 161 t o  171 \ tJoth inclusive), 184, 185 and 409 of the Indian Penal 

~ o r r u p -  Code (Act  XLT' of 1 8 0 )  and for the  purposes of the Prevention of (' 
hion Act, 1947 ( T I  of 1947), be deemed to be a public servant within the  
meaning of. section 21 of tho said Code." 
67. Alnendincnt of section 82, Rom5ag Act V l  of 1879.-In section,8? of 

h e  Bombay Act,-- 
(I) for the words "nreigkit 01 qcialllitj of such goods, or the  tolluage of 
vmsel carrying such goods, has beell understated", the  following shaU 

be ~ ~ ~ L s t i t u t e d ,  namely : - 
 eight, quantity, value or desc~iptjon of such goods or the 

tdr~nage of any vessel carrying such goods has been understated or in- 
- correctly given"; 

( 2 )  for t h e  words "wr,ig!~t or quantity crf goods or amount of .tonnage 
.30 cndcrstated as  rnag be determined by the Board, and the  said s1:m shall 
on the zl~plication, of the Boaid",  the  follon.hg shall be substituted, 

;qamel> .- 
"entire weight, quantity or value of the  consignment of goods sc 

understated or incorrectly described or on the  amount of tonnage ec 
uxilerstated as may be determined by the Board or when any &ice 
cf the  Board has, subject to s::ch conditions as mag  be laid down b~ 
the  Eoard, been generally or specially authorised by the Board in thit 
behalf, by such officer, and the s a d  sum shall on application b y  or 01 
behalf of the Board". 

58. Insertion of new section 86A in Bombay Act VI  of 1879.-After secti\,r 
@3 of the Bombay Act, tho f o l l o ~ ~ i n g  section shall be inserted, narriely : - 

"EG.1. AppEic~tion o j  c e r t a i ~ ~  proz;isio?~s of the Act to aircraft.-The pro 
r:s;ons cf s ~ ? t l t \ ~ ~  43, 43R, 45, 66, 67, 68, 78, 83, 84 and 87 shall apply i, 

 elation to all  n:lciaft m.lliillg use of the ] ~ o r t  v hile on nrater as they appl! 
in relation k vessels," 
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59. AdditJon of rae& sections 88, 89 and 90 to Bombay Act VI of 1879, 
Ut6f1b&ction 87 of the Bonibay Act, the folloying s ec t i o :~~  shal! be insert 
~smelg :.- 

"88. P o w e ~ t o  evict certain persons from the prelnlses of t he  Board.- 
(1) Notwithst.anding anything c'ontained in any other law, if the Bo 
.in exercise 0:. the powers conferred on them by regulations made under thie 
-Act cancel the allotment of any premises made to any employee of the 
Board, the Board may, by notice in writing, order such allottee or any 
other person who may be in occupation of the whole or any part  of the 
premises to vacate them and deliver the same to the Board or a person 
appointed by the Board in that behalf within such period as may be  specified 
in  the notice. 

Esp1anation.--For the .pyrposes of this sectfon, "premises" means anr 
:building or part of a b~~ilding and includes- 

(i) the gardens,  ground^ hnd outhouses, if; any, appertaining to such. 
. . building or part of a building-; 

(ill any fittings affixed to such building or part of G building for 
t he  more beneficial enjoyment thereof; and 

(iii) any fi~rniture, books or other things belonging to the Boara 
and found in such building or part of a huilding. 
(2) If any allottee or other person refuses or fails to c 

.order made under sub-section (I), any presidency-magistrate 
-of the first class may, on application made by or on behalf o 
order any police officer, with $roper assistance, to enter iu to  
and  evict a n y  person from, and take possession of, the premises and to 
deliver the same to the Board or a person appointed by the Eoard in that 
%ehalf and the pdice officer may, for that purpose, use such force as '  may - 
.be necessary. 

(3) Any such notice as is referred to in sub-section (1) may be served- 

\ 
1 
; 

(a )  by delivering or tendering it to the allottee or any other person I 
who inay be in o~cupat~ion of the whole or any part of the premises, or 

(b) if i t  cannot be so delivered or tendered, by.affixing i t  on the 
outer door or solne other conspicuous part of the premises, or 

(c )  by regist,esed post. 
89. Annual at2w~iniatration report of t h e  po~t . -As  soon as niay be 

after th:: first day of April in every, year and not later than such date as 
may be fixed in this behalf by the Central Government, the Board shqll 
submit to the Central Goverlllnent a' detdiled report of the administration 
of the Port during the preceding year ending on the thirty-first day of March 
in ~ u c h  form as the Central Government may direct,. 

90. Power to supersode th.e Board.-(1) If,. a t  any time, the Central 
Government are of opinion,- 

(a) that on account of a grave emeygency,, the  Board are unable 
to perform the duties imposed on them by or under the provisions of 
thiv Act or of m y  other law, or 

(b) that the Board have persistently made default in the perfor- 
mance of the duties imposed on them by or under the provisions of 
thls 'Act or of any other .lam and as a result .  of such default, the 
financial position of the Board or the administration of the Port has 

. greatly deteriorated, 
l e  Central Government may. by notification in the Official Gazette, super- 
2de the Boxrd for such period, not exceejling six months a t  a time, r.s ]nay 
3 speci.Eed i n  the notificatiou , 

Q 



.(a) all the trustees shall, as from the date of supersession, vaca 
their oflices as such trustees; 

the Centra,l Government. 
(3) On the expiration of ' the period of supersession specified in 1 

qoiification issued under sub-section ( I ) ,  the Central Government may- 
(a) extend the period of supersession for such further term, I 

exceeding six months; as they may consider necessary; or 

(c) reconstitute the Board by appointment only for such 
as they may consider necessary and in such case, the - persons 
vacated their offices under clause ( a )  of sub-section (2) shall n 
deemed. disqualified for such appointment merely because they 
trustees when the Board were superseded: 

(4) The Cenkral Governmen% shall cause a, notification issued 
sub-section (1) and a full report of any a'ction taken under this 

" and the circumstances leading to such action t o  be laid before Far1 
at _the earliest possible opportunity. " 

CHAPTER 111 

(a)  in clause ( I ) ,  for the words "of the Port" the words " 
Port," shall be substituted; 
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.(c) after clause ( S ) ,  the followiiig clauses shall be inserted, namely :- - 
" (Bn)  'Port approaches' shall irleail those parts of the navigable 

rivers and chailnels leading to the port in which the lndian Ports 
Act, 1908 (XV of 1908) is in force; 

( 8 8 )  'public securities' shall mean- 
( a )  promissory notes, debentures, stocl; or other securities of 

the Central Government or of any State Government; 
( b )  debentures or other securities for money issued by, 

on behalf of, m y  municipal body, Improvement Trust or Port 
Tru-st under the authority of any law for the time being in force 
in India, and includes the debentures or other securities issued 
by the Commissioners under this Act." 

( d )  for clause ( 9 ) ,  the following clause shall be substituted, namely:- 
" ( 9 )  vessel includes anything made for the conveyance mainly by 

water of human\,beings or of property." 
61. Insertion of new section 3A in Chapter I of Bengal Act 111 of 1890.- 
CE>pter I of the Calcutta Act, after section 3, the follo-iving ? e ~ t i o n  shall 
inserted, namely : - 

"3A. R e q u i r e m e n t s  a s  io publication of no t i f i ca i ions , 'orders ,  e t c . , * i n  
t h e  Oficinl  Gazette.-(1) Any requirement in this Act that a notification, 
order, rule or bye-law issued or inade by the Comnlissioners or by the 
Central Government shall be published in the Official Gazette, shall, unless 
otherwise expressly provided in this Act, be construed as a requirement 
that the notification, order, rule or bye-law shall- 

( a )  where it is issued or made by the Commissioners, be published 
in the Official Gazette of the State, and 

( b )  where it is issued or nlacle by the Central Government, be 
I published in the Gazette of India. 

(2)  ' ~ 1 1 ~  notifibation, ordkr, rule or bye-law issued or made by the 
Central Governmeii~ shall, for general information, be also republished in 
the ,Official Gazette of the Stste." 

62. Amendment of section 6, Bengal Act 111 of 1890.-After sub.section (8). 
section 6 of the Calcutta Act, the fo!lo~\-ing sub-sedt,ion shall be inserted, 

' 

nely : - 
" ( 3 )  All the Cgmmissioners other than those who are ex-officio Com- 

missioners or elected Commissioners shall be appointed either by name 
c;r by virtue of office by the Central Governmelit by i~otification in the 
Official Gazette." , 

63. Substitc.tion of new section for section 8, Bengal Act III of 1890.-+or 
Lion 8 of the Calcutta Act, the following section shall be substituted, 
~ e l y  : - 

" 8 .  Appoi~z tnzen t  of C h a i w n a ~ z  cznd D e p u t y  Chairman.--The Chairman 
and Deputy Chairman shall be.. by the Central Government by 
notification in the 0ffic.ial.Gazette aud shall hold office during the pleasure 
of the Central GOT-errxment." 

64. Repeal of section 9, Bengal Act I11 of 1890.-Section 9 of the Calcutta . 
is hereby repealed. 

65. Substituttion of new section for section 10, Bengal Act 111 of 1890.- 
section 10 of the Calcutta Act, the follom~ing section shall be substituted, 

~ely : - 
"10. T e r m  -of o f i c e  of Commissioners.-(1) Subject to  the provisions 

hereinafter contained, every person appointed by name or elected to be a 
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 commissioner shall hold the office to which he shall be appointed or 
elected for a term of two years comincnciilg on the first. day of April next 
following his appointment or election, as the case may be, but may, a$ 
the  expiration of such term, be re-appointed or re-elected. 

(2) subject to the provisions of sectioil 109, every person appointed: 
by the Central Government to be a Commissioner by virtue of an offioe- 

- . .  hall, until the Central Government by notification in the Official Gazette 
otherwise directs, co.ntinue to be a Commissioner so long a.s he continues to : 
hold that office. 

(3) The term of office of every Commissioner appointed by name or  
t i ~ c t e d  as such and holding office on the 1 s t  day of April next followirig 
the commencement of the Port Trusts and Port,s (Amendment) Act, 1951, 
shall be deemed to have expired on that day." 

66. Insertion of new section 10A in Bengal Act 111 of 1890.-After seo'tion 
: 3 O  of the Calcutta A c t , t h e  following section s h l l  be inserted, namely :- , ' 

"10A. ~es igna t ion  oj Conz?~zissioizers.-A . Comnlissioner .appointed.' by 
the Central Government whether by name or by virtue of an offic&X,ir .an; 
elected Commissioner may a t  any time resign his o5ce  by giving notice. 
in writing to t h e  Chairman who shall forward the same to the Central GOV-- 
ernment, and on such resignation being- accepted by thah Government, - he 
shall cease to be a. Commissioner, and his office shall tllerel~pon become 
vacant. " 

67. Amendment of section 1J; Bengal Act I11 of 1890.-In section 11 of t h e  
'-Calcutta Act,- 

(1) for sub-section (!), the following sub-section shall be substituted, 
namely : - .. 

- .  

"(I) The Chairman and Deputy chairman shall receive SUOE 
-.! 

~ a l a r y  and allowances; if any, as may from time. to time be fixed. by 
the Central Government. " - 
(2) sub-section (2) shall be bmitted; 

. . (3 )  in sub-ssctioxl (3), after the words "paid to the Con~missioners."" 
the words. "or ally class of them" shall be inserted. 

68. Amendment of section 13, Bengal Act IIP of 1890.-In ~ ~ b - ~ e c t i o n  (I):. 
of section 13 of the Calcutta Act , - -  

( l j  for the words "leeve allowance" tho words "leave salary and' 
allowances, if any" shall be substituted; 

(2) after the. words " t l~c  salary" tho vords " a i d ,  allowances, if .any,"' 
shall' be inserted. 

69.  Substitution of new section.for section 13A, Bengal, Act li11 of 1890.--' 
For 'seut , i~n 13X of the Calcutta Act, the followiilg sectioil sllall be substiti~tsdi 

-- ~ e l ~ : -  
"13tl., G,ratu.it?j, etc., for Clzair?na~t o,r Deputy C1zair)nan.-The. Centrar 

Government may fix the amount of gratuity or comp~lssionate allowance,j 
if any, which shall be paid to the Chairman or Deputy Chairman on hid 
retirement from office and may determine the conditions under which the  
said gratuity or compassionate allowance shall be so payable." 

70. Iniertian of new section 13s in Bengal Act-111 of 1890.-Alter section 
~PSA of the. .Calcutta Act ,  the following section shall be inserted, namely :- j 

"1333. Pernrission to Clzainnnn and Deputy Clrairnzan io join providenq 
fzlnd.-Notwithst~nding anything contained in this Act ,  ths  C e n t 4  
Go~iernment may permit tlie Chairmall ailcl the. Cepaty Chairma4 
or either of them who, before such appc>intmel~t, had been an einployee of 

. - 
w 

' k  
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the  C'ommissioners,'to join the provident fund establibhed by the  C6m- 
- missioners under section 30Afor  the benefit of their employees and maF 

determine the conditions and restrictions subject to which such pe~mission 
. m a y  be given." . . 

71. Subs$itution ,otf new section for section 14; Bengal ~ i t  IPJ: of 1890.- 
or section 14 of the Calcutta Act,. t :he following section sha,ll- be substit$te&? 
1mely:- ;- 

. * 

"14. Filling of uacn,zcies in t h e  o f ice  of ~ o m n z i s ~ i o n ~ ~ s . - ( . l )  Eve- 
vacancy in the office of an elected Commissioner or o f  a C o r n n ~ i s s i o n ~  
appointed by name caused by the expiration of the term of office of: such 
Commis.sioner shall be filled by election or appointmel~t, as the  case may 
be, within one month immedia.tely. p r e~ec l i n~  t l l c  date-of expiration: of such. . .. ' 

term. , '  - 

(2 )  Every vacallcg .ic the office of a Co1nn)issioner appoinjed by . the 
Ceiltral Goverilment ' by virtue of  an offic'e caused by.  t h e  expiration of tEs  
term of office of such Commissioner or ot'herwise slla,ll be filled by appoint- 
ment within .one inont.11 of the occurreilce of - such  vacancy." 

72. Amendment of section 15, Bengal Act 111 of 1890.-In section 15 of the 
alcutta Act,-. 

(1)-  in sub-section (1)- 

(a) for the words "elected Commissioners" the words "electea oe 
a'ppointed Commissioner" sha,ll be substituted ; 

(b)  after the ~vord .  "election" the words "or appointment, as the ;, 

case may be," shall be inserted ; 
( 2 )  in sub-section ( 2 ) ,  after the word "elected" t,he words "or appoint- 

ed" shall be inserted ; 
- .  (3) after sub-section ( 2 ) ,  the followii~g. sub-section shall be' inserte& 
namely : - 

. "(3)  Nothing in this- section shall prevent a person being eIeettd 
. or  appointed as a Coillillissioner for a period shorter than three months 

in the place of ail absent Commissioner, on the application 'of the Corn- 
lnissioilers in meeting if the absentee is an elected Commissioi~er, OF a$ 
the discretion of ' t h e  Centra,l Government if he is ' a Commiss ia~er  
appoiilted by the  Centra.1 Governmelit.". . 

73. Substitution of new section for section 16, Bengal Act 111 of 1890-.--Far 
ction: 16 of the Calculla Act, the followiilg . . section shall be substituted,. 
~mely :- , 

"16. Filling o f  casual unca~zcizs.-Any casual vacancy in the office of' 
a l l  elected Commissioner or of a. Commissioner appointecl by name caused' 
by the death or .resignation of such  Commissioner. or by virtue of fhe  pro- 
visions of sub-section ( 2 )  of seetioil 17, shall be filled within one month by 
electioil or appointment,  as t h e  ,case may be, in 6he manner hereinbefore 
provided : 'c; . +.<: 

Provided that the C~ommissioner so elected or appointed sh211 retain 
his o&ce so long only as the. vzcatiilg C,ommissioner would have retainel@ 
the same if such vacailcy ha13 not occurred.". 

7.4. Insertion of .new section i 6 ~  in Bengal Act 111 of 1890.-After seetiam 
of the  ~ a l c u t t a  Act, the follfiving section -shall be inserted, namely : - . 

"46A. Saving ijrouisio;z-- foi. a p p o i ~ i t n z e ! z t  or d e c t i o n  of Co??znzissioner~. - ,  

af te l .  tlze p~zescribed pel.ioc1.-(l) ?\'ot,hing in the foregotng provisions 6hdI 
prevenf a persol1 beir;g appointjed by the Centrsl Go~e~rnment  to fill any 

~ 
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sacallcy ill ths office of a Commissioner appointed by the Central Gover.. 
ment either by name or by virtue of an cffice after the expiration of the 

I ~?wiod specified therefor in section 14 or section 16, as the caso may be, if 
for any reason i t  htas not been possible fur the Central Government to make 
the appointment within the said period. PL 

(2 )  If the Cel~tral Government is satisfied Bhct an electlng body has 
failed to elect a Commissioner, within the period specified therefor in sea- 
tion 14 3r section 16, as the case may be, for reasons beyond its control, 
the Central Go~ernment  may, by notification in the Official Gazette, direcl 
that ths  _election shall be held on or before such date (after the expiration 
of the said ~er iod)  as may be specified in the notification. 

(3) Where a Commissioner is appointed by name or elected under sub- 
section (2) of this section or appointed under aerttion 7, 'to fill any such 
vacancy as is referred to in section 14 after the expiration of the period 
specified therefor in that section, the term of office of such Commissioner 
shall commence on the date on\which his appointment or election, as the 
case may be, is notified in the Official Gazette and shall expire on the date 
on which his term of office would have expired if his appointment or election, 
as  the case may be, had been made within the period 6 0  specified in section 
14. " ,. 

75. Substitution af new sections for section 17, Bengal Act 111 ol 1890.- 
For section 17 of the Calcutta -Act, tthe following sections shall be substituted, 

namely - .. 
"17. Disqualificatio~z of Commissioners.-(1) A person shall be dis- 

qualified to be a Commissioner if he- 
(a) is an undischargeh insolvent, or 
( b )  has been convicted and sentenced to imprisonment for an 

offence involving moral turpitude punishable with imprisonment for a, 

term exceeding six months, or to transportation, such conviction not 
having been subsequently reversed or quashed, unless the Central aov-  
ernment has by order removed the disqualification. 
(8)  Every person other than an ez-offi,cio Commissioner or a Uom- 

missioner appointed by the Central Government by virtue of an office,- 
(a)  who, at  any time after he becomes 3. Commissioner, shall be 

absent from six consecutive meetings without having the permission 
in that behalf of the  Commissioners or who having such permission , 

shall be absent from the meetings for a period exceeding one year; or 
( b )  who shall, a t  any time after he becomes a Commissioner, , 

accept or agree to accept ang office or place of profit under this Act.; ' 
or 

(c) who shall, save with the sanction of the Central Government j 
participate or agre'e to participate in the profits of any work done by I 

order of the Commissioners or be concerned ar participate in the ; 
profits of ally contract elltered illto with the Commissioners; or . . 

(d) who becomes disqualified for ally of the reasons mentioned in I 
sub-section ( I ) ;  or I I 

(e) who acts in contravciltion of the provisions of senkinn 17A : ' 1 shall thenceforth cease to be a Con~missioner and his office shall there- ; 
upon become vacant : m 
Provided that no such Commissioner shall vacate his office by reason 4 

only of his being a shareholder in any registered joint stock company with : 
which the Comn~issioners may enter into any aonbract or by reason of hie , 

bgiog i~ te res ted  in an? loan of money to the Cormmia%ionor: 
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Provided further that no such Coinmissioner shall vacate his offioe 

by reason of his being interested in aay purchase or lease of land or pre- 
m i s e ~  the sale or lease of which the Commission_ers may determine on aC . 
a meetiug under the provisions of this Act, or of his being interested b 
any agreement under which facilities may be granted for the lallding or 
shipment of goods in return for stipulated income guaranteed to the Com- 
missioners in consideration of their undertaking to construct or provide 
such facilities. 

17A. Res t l~ ic t ion  o n  power of Commiss ioners  t o  v o t e  or d i scuss  mat t e ra  
en whicl t  t h e y  are interested.-A Copmissioner shall not vote on, g 
take part in, the discussion of any question coming up for consideration st a 
meeting of the Commissioners or of any Committee of their number, if the 
question is one in which he has any direct or indirect pecuniary interest by 
himself or his partner or in which he is interested either prof&sionally OD 
behalf of a client or as agent for any person other than the Central Goyem 
rnent, a local authority or a railway company." 

76. Amendment of section 19, Bengal Act III of 1890'.--In section 19 of 
he Calcutta A'ct, the words "sum of five and a half lalihs set apart by the 
'ommissioners as a reserve fund prior to the passing of this Act, and the 
~r ther"  shall be omitte'd. 

77. Amendment of section 24, Bengal Act III of 1890.-In sub-section (3) 
E section 24 of the Calcutta Act, for the words "the prmissory notes bnd 
ther securities*of the Central Government or in the debentures issued by the 
ommissioners under this Act" the words "public securities or in such other 
zurities as the Central Government may approve in this behalf" shall be 
1bstit11te3. 

78. Amendment of section 248, Bengal Act TI1 of 1890.-In section 24.A 
f the Calcutta Act,, for the vords "current value", wherever they occur, the 
ords "current rnarket value" sha!). be substituted. 

79. Amendrnent of section 24B, Bengal Act I11 of 1890.--In sub-section 
') of sectioll 84B of the Calcutta Act, for the words "the promissory notes and 
,her securities of the ,Central Government or in the debentures issued by the 
~minissioaers under this Act" the words "public securities or in such other 
curities as the Central Goverilment may approve in this behalf" shall be 
bstituted 

80. Amendment of section 24C, Bengal Act I11 of 1890.-To section 240 
the Calcutta ,4ct, the  following sub-section shall be added, namely: - 

I 

" ( 4 )  All the debentures or securities of the Commissioners heret3fore 
purchased by, issued, transferred or assigned to, or indorsed into the names 
of the Con?missioners or any person on their behalf, and all debentures and 
securities heretofore issued by way of renewal, consolidation or sub-division 
of any ~ u c h  debentures or securities, shall be and shall be deemed to haw 
always been valid and negotiable ir? all respects and in the same manner and 
t~ the same extent as if hela by, or issued, transferred, assigned, or 
indorsed to, any other person." 

81. Amendment of section 27, Bengal Act I11 of 1890.-In s e c t i o ~ ~  27 of the 
lcutta Act,-- 

(u )  for the woyds "It shall be lawful for the Cominissioners in meeting, 
if the: think fit" th2 words "The Commissic~ers in ~see t ing  may, wli& 
the previous sanction ~f the Central Government, :ipp~y any sums" aha 
be subst~tuted: 
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(b) for the words "to repay" the words "in repaying" s 
substituted. 

82: Addition of new sections 27A to 27L in Chapter I11 of Bengal Act 
m of 1890.-Tn Chapter I11 of the Calcutta Act, after section 27, the following 
mctions shall be inserted, namely:- 

'I2'7il. Right of survivors of joint or several payees of debentures 07 

aeoutitiss.-(1) Notwithstanding anything in section 45 of the Indian 
Contract Act, 1872 (IX of 1872),- 

(a) when ally debenture or security issued by the ~omrnissione;.~ 
under this Act is payable to two or more persoos jointly, and either 
or any of them dies, the debenture or security shall be payable to the 
survivor or survivors of those persons, and 

(b) when any such debenture or security is payable to two or 
more persons severally, and either cs any of them dies, the debenture 
or security shall be payable to the survivor or survivors of those persoxw 
or to the representatives of the deceased or to any of them. 

(2) This section shall apply whether such death occurred or occum 
before or after the corninencement of this Act. 

, (3) Nothing herein contained shall affect any claim which any 
representative of a decezsed p2rson map have against t t e  survivor or 
survivors under or in respect of any debenture or securitjg 'to which sub- 
section (I) applies. 

(4) For the purposes of this section, a body incorporated under t.he 
Indian Companies Act, 1913 (VII of 1913), or the Co-operative Societies 
Act, 1912 (11 of 1912), or ally other enactment for the time being in force, 
whether wit-hi11 or without India, relating to the incorporation of associa- 
tions of individuals, shall be deemed to die when it is dissolved. 

27B. Powet of one of, two 07 more joint holders to grant teoeipts.- 
Where two or  more persons are joint holders of any debenture or security 
issued by the Commissioners under this Act, nny one of those persons may 
give an effectual receipt for any interest or dividend pa)-able in respect of 
such debenture or security, unless notice to the contrary has been given 
to f i e  C;ommissioners by any otber of the holders. 

I 

27C. Indorsements to be made cn debentute or security itself.-Not- 
withstanding anything in section 15 of the Negotiable Instruments AcQ, : 
1881 (XXTTI of 1881), no indorsement of a debent'ure or sccurity issued by 
the Commissjoners under this Act and transferhble by indorsement shal! 
be valid unless made by the signature of the holder inscribed on the back , 

of the debenture or the security itself. 

27D. Indorset of debentures or seoutities not .liable for amount 
thetoof.-Notwithstanding anything in the Negotiable Instruments AoB, 
1881 (XXVI of 1881), a person shall not by rehson only of his having 
indorsed any debenture or security issued by the Coillmissioners under this 
Act be liable to pny any money due either as principal or us interest 
thereunder. 

i 

27E. 1.mpression of signatute on debentures and securitiee.-(1) The ; 
-signature of the person authorised to sign debentures o/r securities on behealf i 
of the Commissioners may be printed, engraved or lithographed or impressed 1 
by such sther mechanical process as the C!oi~imissioners in meeting mag ] 
direct, on the debenturefi or securities. j 
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(2) A signature so printed, engraved, lithographed or otherwise im- 
pressed shall be as valid as if it had been inscribed in the proper hand- 
writing of the person so authorisecl. 

273'. l s s u e  of dupl icate  debe7ztu1es a n d  securities.-(1) When any 
debenture or security issued by the Commissioners under this Act is 
alleged to have been lost, stolen or destro~ed either wholly or in parb, 
and 6: person claims to be the person to whom, but for the loss, theft or 
destruction it  wou!d be payable, he may, on application to the Commie- 
sioners and on producing proof to their satisfaction of the loss, theft op 
destruction and of the justice of the claim and on payment of such fee, 
if any, as may be prescribed by rules made under section 271, obtain from 
the Commissioners an order for- 

( a )  the payment of interest in respect of the debenture or security 
said to be lost, stolen or destroyed pending the issue of a duplicak 
debenture or security, and - 

( b )  the issue of a dup1ica.k debenture or security payable to the 
applicant. 
(2) An order shall not be pzssed under sub-section (I) until after the 

issue of such notification as inay be prescribed by rules made under section 
271 of the loss, theft or destruction. 

(3) A list of the debentures or securities in respect of which an order 
is passed under sub-section (1) shall be published in such manner as may 
be prescribed by such rules. 

( 4 )  If a t  any time befo;e the Commissicjners become discharged under 
the provisions of this Act from liability in respect of any debenture or 
security the whole of which is alleged to Lave been lost, stolen or des- 
troyed, such debenture or security is found, any order passed in respeck 
thereof under this section shall be cancelled. 

276 .  Zsslce of c o n v e r t e d ,  e t c . ,  deben tures  a n d  securit2es.-(13 The 
Commissioners may, subject to such conditions as may be prescribed by 
rules made under section 271, on the applicatioil of a person claiming to 
be entitled to any debenture or security or debentures or securities i e sud  
by the Commissioilers under this Act, on being satisfied of the justice of 
the claim knd on delivery of the debenture or security or debentures or 
securities receipted in the manner prescribed by such rules and on 2aymenli 
of such fees, i i  any, as may be so prescribed, convert, consolidate or 
sub-divide the debenture or security or debentures or securities and issue 
to the applicant a new debenture or security or debentures or socuriHm-. 
accordingly. 

(2) The conversion, consolidation or sub-division referred to in sub- 
secfion (1) may be into a debenture or security or debentures or securities 
of the same or different clhsses or of the same or different loans. 

37H. Disc l~arge  in cer ta in  cases.-~otwithstanding ~nything contained 
in section 1 0  of the 1nd:an Limitation Act, 1908  (IX of 1908),- 

(i) on payment of the amount due on ally debenture 01. stcurity 
i~sued by the Commissioners under this Act on or after the data m 
which payment becomes due, or 

(ii) when a. duplicate debenture or security has been issued under 
aectioo 27F, or 

(iii) when a nev debenture or security or debentures or securitia 
 ha^ or have been issued upon conoersjon, consolidation or sub-diriaion 
under section 27G, 

q*. 
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the Commissioners shall be discharged from all liability in respect of the 
debenture or security or debentures or securities so paid or in place of which 
a\ duplicate or new debenture or security or debenhures or sec,yi&ics hero 
or have been issued- 

(a) in the case of payment after the lapse of six years from Qhe 
date on which payment was due; 

( b )  in the case of a duplicate debenture or security-after the 
'lapse of six years from the date of the publication under sub-section (3) 
of section 27F of the list in .which the debenture or security is fint 
mentioned or from the date of the last payment of interest on the 
,original debenture or security, whichever date is later; 

( c )  in the case of-a new debenture or security issued upon conver- 
sion, consolidation or sub-division-after the lapse of six years from 
the date of the issue thereof. 

271. Power of Commissioners t o  make  rules.-(1) The Commissioners 
in meeting may from time to time nlalre rules to provide for all or any of 
&e following matters, namely : - 

(a) the person, if any, authorised to sign, and the mode of affixing 
4he corporate seal and -of attestation of documents relating to $be 
debentures and other securities issued by the Commissioners under 
&is Act; 

( b )  the manner ih which payment of interest in respect of such. 
debentures or other securities is to be nnade and acknowledged; 

(G') the circumstancgs and the manner in which such debentu~es 
and other securities may be reuewed; 

(d) the circnmstances in which such debentures and other secu- 
rities mui t  be renewed before i d h e r  payment of interest ihereon aaa 

4 be claimed; 
(e) the forms in which the jebentures or other securities delivered 

for renewal, conversion, con.solidation or sub-division are to be 
receipted ; 

. . 

( f )  the proof which is to  be produced by persons applying fa 
duplicate debentures or o$her secu~ities;  

, : 
- .  

(9)  the form and manner of publication of the notification 
mentioned in sub-section (2) of. section 27P and the manner of publi- 
~aticiu of the list mentioned in sub-section (3) of fhat  section; 

(h )  the nature.and amount of iildemnity to be given by a person 
spplying for the phyment of interest, on such debentures or o&wr 
.securities alleged to have been wholly or partly lost, stolen or destroya 
.or for the issue of duplicate dbbentures o r  other securities; 

(i) the conditions subject t.0 nzhich such debentu~es or other .- s ec~ r i t i e s  may be -converted, consolidated or sub-divided; 

(1) g~nerally all matters connected with the grant of dupjicate, 
renewed, ccnverted, consolidated and sub-divided debentures or other 
securities, and . 

(k) the fees to be levied in respect of the issue of duplioak 
debentu~es  or other eecurit,ies and of the renewal, ccnversion, consoli. 
dation and sub-division of the debentures or other securities issued by 
t he  Commissioners under this Act. 
(2) The Commissioners in meeting may from time ,tc tims repeal, 

alter or add to any rule made under this section. 
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(J) No rule or repeal or alteration of, or addition to, a rule shall have a 

effect until approved by the Central Government and such approval I 

has also been published in the Qfficinl Gazette. 

(4)  No rule and no repeal or alteration of, or addition to, any rule 
 hall be approved by the Central Government until the same has been 
published in two consecutive issues of the Official Gazette and until 
fourteen days have expired froill thh date on which the same had been' 
first published in that Gazette. 4 

j 
(5) The Central GoGernment may at any time by notification in the 

Official Gazette cancei any rule published under the provisions of thie 
section. 

27J. i i ?n i t~ t i on  of claims against sinking fund trustees in respect 01 
debentures.-Notwithstanding anything contained in the Indian Limitation 
Act. 1908 (IX of 1908), no claim shall lie against the trustees of the sinking 
fund in respect of any debenture issued by the Commissioners under thie 
Act after the lapse of six years from the eaf.liest date on which demand 
could have been made for the payment of the amount due on sucb . 
debenture. 

27R. Power of Commissioners to borrow by means of temporay 
overdraft or otherwise.-Notwithstanding anything contained in thie Lo$, 
the Commissioners in meeting may borrow moneys by means of 
temporary overdraft or otherwise by pledging the debentures or other 
securities held by them in their reserve funds or on the security of their 
fixed deposits in their banks: I 

Provided that such temporary overdrafts or other loans- 

(a) shall not a t  any time have a longer currency than six monthr, 
and 

I (b) shsll not be taken with0u.t the previow sanction of the Cen-W 
Government, if a t  any time in any year the amount of such overdrafts 
or other loans exceeds ten lakhs of rupees: 

Provided furt,her tha5 all moneys so borrowed by temporary overdraf$ 
or otherwise shall be expended for the purposes of this Act. 

27L. Power of the Commissioners to raise loans under t h e  Loo4 
Authorities Loans Act, 1914.-Nothing contained in this Act shall be 
deemed to affect the power of the Commissioners in meeting to raise loans 
under the Local Authoriiies Loans Act, 1914 (IX of 1914)." 4 .Q/9L 

83. Substituticn of "employees, etc.," for "officers and servants. et.c.," 
Uons 30, 30A, 31, 32, 33, 54, 75, 104A, 105, 117&iiTl35.-Save -as 
expressly provided in this Ach in sections 30, 30A, 31, 32, 33, 54, 

"employees" or "employee", as the case may be, shall be substituted. 

105, ll7Land 135, for the words "officers and servants" or "oEcers or servants" 
or "officer or servant" or "officer" or "servant" wherever they occur the worde 

84. Amendment of section 30, Bengal Act I11 of 1890.-In the proviso to 
rub-section (2) of section 30 of the Calcutta Act, for the words, figures, brtwketr 
and letters "section 31, except clauses (9) and (h) thereof, section 92 or section 
33" the words and figures "section 32" shall be substituted. 

85. Amendment of Section 30A, Bengal Act I11 of 1690.-In clause (ii) of 
section 30A of the Calcutta Act, after the words "widows or dependen.b 
children" the words "or other surviving dependent relatives" sbsU be inserted. 

-- - -- .- _ -- 
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86. Amendment of section 31, Bengal Act 111 of 1890.-In seotion.31 of the 
Calcutta Act,- 

(2) in sub.section (2 ) -  

(a) the ~vord "and" a4 the end of clause (g) shall be omitted; 
( b )  after clause (g), the following clause shall be inserted, 

namely : - 
"(gg) for authorising the payment of coutributions to any 

welfare fund or loan fund which may be established by the 
Commissioners for the benefit of their employees: 

Provided that no such loan fund shall be establisheti without 
the previous sanction d the Central Government and the mna- 
mum rate of annual contribution to any such welfare fund. or loan 
fund and the maximum amount to which any such fund may be 
allowed to accumulate shall be fixed from time to time by the 
Central Government ; " ; 

(c) after clause (h), the fo!lowing clause shall be inserted, 
aamely : - 

"(i) for regulating the recruitment, promotion, conduct, 
discipline, punishmeni and any other matter relating to the terms 
and conditions of service applicable to the employees of the Com- 
jmissioners, or allotment of premises to them or their rights and 
their privileges, not covered by any of the foregoing clauses."; 
(d) the proviso shall be omitted. 

(a) for the knrds, brackets and letters "clauses (a) to ( e )  (both 
inclusive) and under claudes ( g j  and (h)" the word, brackets and 
figure "sub-section (1)" shall be substituted; 

( b )  for the \~orcl "confirmed" the  ~vord "approved" shall be substi- 
tuted. 

87. Subsf,itution of new section for section 32, Bengal Act 111 of 1890.-For 
- section 32 of the Calcutta Act, the fo l lo~~ing  section shall be substituted, 
namely : - 

"32. Appointments, etc., b;j whom Lo be made.-(1) Subject to the 
provisions of the Schedule, fcr the time being in force, sanctioned by the ' 

Commissioners under section 30 and of the rules framed under scction 31 

.* 
and also to the provisions cf section 34, the power of appointing, promoting, 

- granting leave to, suspending, fining, reducing or dismissing, or of disposing 
.of any other question rela-ting to the services of the enlployees of the 
Com~nissioners including the power of dispensing with the services of a n 9  
such employee otherwise than by reason of the misconduct of such em- 
ployee shall be exercised, in the case of employees whose maximum monthly 
salary ~;xclusive of allowances is less than one thousand rupeeq, by the 
Chairman or the Deputy Chairman, hnd in every other case, by the Corn- 
niissioners ir, meeting. 

(2) The Chairman mag, upon such terms as he maF think fit and 
subject to the povisions referred to in sub-ssction (I) and to tbe Chair- 
man's powers of ravision and control, delegate to the head of nny depart- 
meat  for the time being all or any of his powers undar the said sub-sect i~n 
in respect of tht; enlployees of that  department whose monthly maximum 
salary, e.;clusi~)e of allowmces does not exceed tl11e.e hundred find fifty 
rupees. 
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1 3 )  Notwithstailding anything contained i; sub-section ( I ) ,  the power 
- 

to make appointment to posts of heads of departmei~ts shall be exercise- 
* 

able only by the Central Government after oonsuitation with the Cha 

(4) The Central Go+erllnle~lt may by order specify each of the posts the 
incunlbent 01 which shall for the purposes of this section be regarded :IS the 
head of a department." 

88. Amendment of section 32A, Bengal Act I11 of 1890.-In section 32A 
f the Calcutta Act, for the norcls "shall be disposed of in such manner ss the 

1 
:ommissioaers may think fit," the words "shall be credited to any such welfare ! 
iund as may be established by Che Conlmissiollers for the benefit of )heir 
3mplogees" shall be substituted. 

89. Repeal of section 33, Bengal Act I11 of 1890.-Section $3 of the Calcutta 
i c t  is hereby repealed. 

90. Snbstitution of new section for section 34, Bengal Act 111 01 1890.- 
For section 34 of the Calcutta Sc t ,  the foilowing section shall be substituted, 
a r n e l ~  . - 

"34. Certain orders o f  C o m m i s s ~ o n e r s  sub jec t  t o  previous sanction of  
Central  Government . - ( I )  EverJ order made by the Commissionerj under 
section 30 or section 32, save whsre such order has been made in accordance 
with the rules, for the time being in force, framed under section 31, shaU so 
far as the same relates to the Deputy Chairman or to any enlployee of the - Commissioners whose maximum month1~- salary exclusive of allowances is 
not less than one thousand rupees, be subject to the sanction of the Central 
Government. 

(2) For the purposes of sub-section (I), any person who may, from 
t i ~ n e  to time, be employed as Consulting Engineer to the Commissioners, 
otherwise than on the basis 01 payment of monthly salary, shall be deemed 
to be an crnployee whose maximum monthly salary exclusive of :l!owanoe~ 
is not less than one thousand rupees." 

91. Amendment of section 35, Bengal Act 111 of 1890.-To section 35 of the 
Jalcutta Act, the following clause 'shall be added, namely:- 

" ( 9 )  the sinking of tube~vells and the equipment, maintenance and use 
of boats, barges and other appliances for the purpose of the supply of wafer 
to shipping at the port." 

92. Substitution of new section fa? section 38, Bengal Act 1x1 of 1890.-For 
ection 38 of the Calcutta Act, the fol!owi!lg section shall be substituted, 
lamely:- 

"38. Power  t o  szipersede t h e  Conz~~zzssionars.-(1) If, at any time, 
fbe Central Goverilmeilt is of opinion- 

(a) that  on account of a grave emergency, the Commissioners are 
unalde to perforrn the dubies imposed on them by or unddr the pro- 
visitn!s of this Act or of any other lam, m- 

( b )  that the Coinmissioners have persistently made default ill the 
performance of the duties imposed on them by or under the provisions 
of this Act or of any other law and as a result oE such default, the 
financial position of the Commissioners or the administrations of the 
Port has greatly deteriorated 



time, as may be specified in the notification : 
Provided tllst before issuing a not~fication under this- sub-section fo' 

reasons mentioned in clause (b), the Central Government shall give a reason 
able time of not less than three months to the Commissioners to shov 
cause why they should not be superseded and shall consider the explanation 
and objections, if any, of the Commissioners. 

(8)  Upon the publication of a notification under sub-section (1) super 
seding the commissioners, t,he following consequences shall ensue :- 

(a) all the Commissioners shall, as from the date of supersession 
vacate their offices as such Commissioners; 

(b) till the powers and duties which may, by or under the provision: 
of this Act or of any other law, be exercised or performed ky or a . 
behalf of the Commissioners, shall, until the Commissiollers are, re 
constituted under clause (b) or clause (c) of sub-section (3) ,  be exerclse 
and performed by such person or persons as the "yntral Governmer 
may direct; 

(c) all property vested in the Commissioners 'shall, until th 
Commissioners are recoilstituted under clause (b) or clause (c) of sul 
section (3), vest in the Centzal Goverpment. 

(3) On the .expiration of the period of supersession specified in th 
notification issued under sub-section (I), the Central Government may- 

(a) extend the period of supersession fo; such further term: nc 
exceeding six months, as it  may consider necessary; or 

(b) reconstitute the Commissioners by fresh appointment and fres 
election,. and in such case any persons who vacated their. offices u12ilc 
clause (a) of sub-section (2) shall not be deemed disqualified for appoin 
ment or election, as the case may be; or 

(c) roconsti€ute the Commissioners by appointment only for suc 
period as it  may consider necessary and in euch a case, the persons wl 
vacated their offices under clause (a) of sub-section (2) shall not 1: 
deemed disqualified for such appointment merely. because they we] 
Commissioners a t  the time o'f supersession : 

Provided that the Central Governmeilt may, a t  any time befo 
~f - the expiration of the period of supersession, whether as originally spec 

fied under sub-section (1) or as extended under this sub-section, tal 
action ,under clause ( b )  or clause (c) of this sub-section. 
(4) The Central Government shall cause a notification issued und 

sub-section (1) and a full report of any action taken under this section ar 
the ci~cumstances leading to such action to be laid before Parliament at tk 
earliest possible opportunity, " 

93. Repeal of section 39, Bengal Act I11 of 1890.-Section 39 cf the Calcut 
Act is hereby repealed. 

94. Amendment of Section 44, Bengal Act 111 of 1890.-In section 44 of t k  
Caloutta Act,+ 

(a) to sub-section ( 2 ) ,  the following shall be added, namely: - 
"and shall, excepting such portion thereof as the ~hairmaD fit 
in nny particular case direct, be open to the inspection atso of t k  
publi-, at the office of the Commissioners during office hours c 
payment of such fee for each inspection as may from time to t in 
be fixed by the Commissioners in meeting." 



( b )  after sub-section (2), the followiug sub-section shall be inserted, -. 
namely: - 

" (3 )  A sunlmar) of thedsa!d minutes shall, as soon as practicable, 
be published in the Ofiicial Gazette." 

85. Amendment of section 48, Bengal Act I11 of 1890.--To seation 48 of 
e C!alcuttii Act, the following proviso shall be added, namely:-- 

b. 

, "Provided that no contract, under or by virtue of whioh a sun1 greatw 
th:m seveu lnlihs of rupees ma5 in any event be payable by th? Comm~s- 
sianera, slia.11 be valid unless i t  has beell made with the previous sa~~et iol i  

I 
1 

oi  the Centr::l C;overiiinent. " 

96. Amendment of section 49, Bengal A C ~  I11 of 1890.-In section 49 of I 
Calculta Act, for the  tvorcls "two thousand" the wrords "ten thousand" shall 

b~ I )~ t l t . ~ t e i l  I 

97. Amendment of section 50, Beegal Act I11 of 1890.-In section 50 of the 
,lcuttla Act,- 

(a) for the words "one thousand" the words "five ihousand" shall be 
substituted ; 

(b)  to the said section, the following shall be added, namely :- 

"and iri every such case, the Cliairlnan or, as the case nlay be, 
the Deputy Chairman shall h a k e  a report to the Commi~sioneis at 
their next meeting of any suchdirections given or ccntracts entered 
into by him.!: 

$8. Amendment of section 51, Bengal Act I11 of 1890.-To se~t ion  51 of the 
lcutta Act, the following proviso shall be added, namely :- - 

"Provicled that where the estimated cost of any new work has been 
approved by the Central Government, no expenditure which exceeds hr 
mo;c ilhct;i ten per cent. the estimated cost so approved shall be insucred 
by the Cnlllinjssioiiers without the previous approval of the Cciitral Clovern- 
melit " 

99. Alnendment of section 52, Bengal Act I11 of 1890.-To section 52 of 
Calcutta Act, the following proviso shall be added, namely : - 

"Provided t h a t  no settlement shall be made under this section withoub 
the previous sanction of the Central Government if such settlemellt involves 
the payinent by the Comnlissioliers of a sum exceeding twsntv-five,thousand 
rupees." 

100, substitution of new section for section 53,  eng gal Act I11 of 1890.- 
sectioll 53 of the Calcutta Act, the following section shall be substituted, 

ne1y:- 

"53. Mode of executing contracts or ngreenzents.-(1) The Chairman 
may, on behalf of the Commissioners, enter into any contract or agreement 
whereof the  vdue  01. arnount shall not exceed five thousand rupees, in 
such manner and form as, according to the law for the time being in force, 
would bind him if such contract or agreement were on his own behalf; but 
every other contract or agreement en behalf of the Comm;ssioners shall be in 
&I. of Law.  
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, 
' writing and shall be signed by the Chairmanland by two other Commissioners, 

and shall be sealed by the common Seal of the Commissioners. 

(2) No contract or agreemenb not executed as is in this section provided! -  hall be binding on the Commissioners." 

101. Amendment of section 55, Benga1,Act 111 of 1890.-In the proviso to 
section 55 of the Calcutta Act, for the words "ten years" the words "thirly 
,years" shall be substituted. =$ 

/ 
. 

102. Amendment of section 57, Beagal Act I11 of 1890.-In section 57 of 
the C'al6uttn Avt., for the words "shall be held upon trust for the purposes of 
this Act and not otherwise" the words "shall be held by the Cammissioncrs in 
trust for the purposes of this Act" shall be substituted. I 

103. Repeal &section 64, Benga.1 Act 111 of 1890.-Section 64 of the 
C,alcutfa Act is hereby repealed. 

104. Insertion of new Part IV-A in Chapter IV of Bengal Act 111 of 1 8 9 0 . ~  
ILI Chapter IV of the Calcutta Act, after Part IV, the following Part shell be 
inserted, namelg- :- I 

68B. Application of nloneys belonging to the Commzssioners.-Subjeot 
to the provisions of section 36 of the Indian Ports Aot, 1@19 (XV of 1908), 
the moneys belhging to the Commissioners shall be applied by them in 
paymhnt of the follcwing charges, namely:- 

(1) the salariei, fees, allowances, pensions, gratuities, conmpas- 
sionate allowances or other moneys due to the Commissioners and to 

1 the employees appointed under this Act; 

(2) the contributions, if any, duly authorised to be made- 

(a) to any provident fund established by the said employees, 
or 

4b)  to such provident fund, if any, as may be established under 
section SOA, or 

(c) to such welfare fund or b a n  fund, if any, as  m'ay be 
established by the Commissioners for the benefit of such employees; 

(3) if ally such provident fund or we1fai.e fund or lqan fund be 
established by the. Commissioners, the cost and expenses, if any, which 
nlay&e illcurred by the Commissiollers in the conduct and administra- 
tion thereof ; , 

(4) the cost of yepairs and maintenance of the property vested 
in the Commissioners and all charga upon the same\and all working1 
expenses; 

(5) the interest due on any money that may have been raised by: 
the Commiqaioners under sectinn 18 ot. section 22; 
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(6) the cost, or such portion of the cost of any aew work, plant, 
vessel or applisnce Rrhich che Commissioners may determine to phargsl 
.to reveiltw ; 

(7) the payment of pensions, gratuities arid cornpasdonate allow- 
ances granted by the Cornmissioners to their employees injured, or to 
surviving relatives of their employees killed, in the execution of their 
duty; 

(8) the payment under clause (io of section 30A of bonuses to 
employees appointed under this Act and to the widows or depcnclent 
children 01 other surviving depende~t  relatives of such af them as 
ma;. die while still in the service of the Commissioners, 

(9) any other charge for the purposes of this Act or for which the 
Commissioners may be legally liable : 

Provided that the Colnmissioners shall have power and shall h 
deemed always to have had power at any time Go apply, with the 
sanction of the Central Government,, the moneys belonging to them 
in payment of any othcr charge not included in the foregoing clausee 
,of this section." 

05. Insertion of new sections 75A and 75B in Bengal Act I11 of 1890.- 
r section 75 of the Calcutta Act, the following seotions shall be inserted, 
e b : -  - - 

I 

"75A. capital expenditu~e.-(1)  No expenditure shall be charged bg 
the Commissioners to capit,aI without the previous sanction of the Centreb! 
liovernment. 

(2 )  Rothing in sub-section ( I )  shall require further sanctior~ of the 
?entral Government in the case where the actual expendituro incurred as 
i charge to capital exceeds the expenditure sanctioned in this behalf by the 
Jentral Government unles~l the excess is more than ten per cent. of tha 
speriditure so sanctioned. 

75B. VVriting, off of losses.-(1) Subject to such conrlitions as may be 
qpeciiied by thc Central Government, where the Commissioners are of 
,pinion that any amount due to, or any loss, whether of money or of psoperty, 
ncurred by the Commissioners is irrecoverable, the Commissioners rl:ay, 
pith the previous approval of the Central Government, sanction ~ h c  writing 
18 f iad l~?  of the said amount or loss: 

Provided that no such approval of the Central Govelmment shall bo 
iecessary where such irrecoverable amount or loss does not exceed, in ang 
ndividual casc, two thousand and five hundred i*upees or in the aggregate 
n any one year, fifty thousand rupces. 

(2 )  Notnithstanding anything contained in sub-section ( 1 ) :  ~vhele the 
>hairman is of opinion that any amount due to, or any loss, whether 
f money or of property, incurred by the Commissioners is irrecoverable, 
i e  Chairman may sanction 'the writing off finally of such amount. or loss, 
rovided that such amount or loss does not exceed, in any individual cttse 
ve hundred rupees or, in the aggregate In any one yea;, tell tholisand 
I ~ ? s ;  mcl in every such case, the shall malie a i'eport to the 
omn~iseiollc~s giving reasons for such sanction. " 



106. Substitution of 'new section for section76, Bengal Act IfP of 1890.- 
8& section 76 of t h e  Calcu'bta Act, . . 6l;e follcnring section sliall 'be substituted. 
namely : - 

"76. Audit  u ~ z d  eswrnination O/ , ~ C C ~ U I C ~ S . - @ )  The accounts of th: 
rsceipts. and ;expenditure under this Act sliall once in @very- year be laii 
!before the.Centra1 Governnielit and shall be audited znd examined by th: 

.Coinpti+oller Auditor-G~neral of Inilia at  auch birnes and i n  such manne 
a s  inay be determined by him. 

( 2 )  within fourteen days after the audit and -examination shall hav~  
been completed; *he auditors- shall report upon the accounts audited an( 

; examined, a ~ i c l  r', 3,ll fornraril copies of sircb report. to the  Centfa1 ,Govern 
iilent and to t ' i . ~  Cornmissioners ifi meeting, and the Con~missioners i~ 
meeting shall on receipt of such report cause the same to be deposited i: 
the o&ee of the Commissioners ant1 to be publisl.ied; together with a: 
abstra,ct of the accounts, in the Official Gazette ..." 

107. ~ l s e r ~ i o n  of new sectidn 16A in Bengal Act PI1 of 1890.-After section 7 
s f  the Calcutta Act, the following section shall be inserted, namely:-- 

"768. Co?nnziss ione~s t o  ~ e n z e d y  defects  u ~ ~ c l .  i r ~ e g u l u ~ i t i e s  pointed 0% 

irl t h e  audi t  report mtd Central Gover.n?nent .to pass fi71.1~1 O T ~ ~ T B . - ( I )  Tk 
Cornmissioners in meeting shill1 forthwith ta.ke into consideration any defec- 
or irregularities that may h e  r~oiiltetl out by the auditors in their report ar 
shall ,ass, such orders thereon as the Commissioners. in meeting may t;t~ir 
fit an:! shall also send a report of the ac.t,ion talien by the Commissio?lers to. tl 
Central Governmeni. 

( 2 )  If there is ~1 digerei~ce of opinion between the ~bmmissioners ar 
%he auditors on any point iricluded in the audit report and the Commissione 
in imeetirlg feel \inable to accept the recominendiitions, if any, made'  by t: 
i~llditors on s~ ich  point, the matter shall fort1-1mit1-1 be referred, to tilie C.eatr 

- ;Government who shall phss final orders thereon and the ~Cominissione~+s sh: 
'be bound to give effect to such orders." 
108. Amendment of section 79, Bengal Act III of 31890.-In section 79 of t! 

Calcutta Act, for thewords "A11 auditors not being a public department, act? 
under this Act"; the words "the Comptroller and Auditor-General of Tndi: 
shall be substituted. . . 

109. Insertion of new section 80A, in Part V of Chapter IV' of  Bengal A 
III of 1890.-In Part  V of Chapter I V  of the Calsutta Act, sfter section 80, 1 
follnwing section shall be inserted, na.inelg : - 

"80A. Subm,iss ion o f  accounts  t o  tlze C e n t ~ a l  ~overnn?e, tz t . - (1)  T 
i  commissioners shall a,:inualiy, or oEtener, if directed by the Central Gove~ 

:men{ sc t,o do, submit statementsof t,heir receipts and disbursements to t 
:Central . ~ Government in E U C ~  forin and a,t such time a,s khat Govcrnm~nt  n: 
direct.  

!2) A copy of d l  .such statements shall be open to the inspection of .f 
publ~c; at  the office of the C,onlniissioners during office hours on payment 
%such fee for each inspection as inay from time to time be fixed by t h e  Co 
missioners in meeting." 

310. ~mendrnen t  of section 90, Bengal Act III of 1890.-Section 90 of i 
Calcuttaa. -4ct shall be renumbered as sub-section (7) thereof, and- 

. ( a )  to the said sub-section, the folloxving proviso shall be add. 
namely : -- 

"I'r~vided d s o  that  it shall be lawful for the Commissioner~ 
meeting in special cases to permit goods to be landed from, or ship! 
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upon, any such sea-going vessel by persoiLs other ti.!<i~l the employees 
or agents of the Commissioners. "; and 

( I ) )  after the said sub-section as so relum1~r7red, the following sub. 
sectio.a shall be inserted, namely :- 

"(2) The Commissioners map nlso 1naint:iin and use lighters for the 
purpose of landing and shipment of goods betrtreeil sea-going vessels a t  the 
porf, and tlie docks? wharves, quays, stages, jett es or piers erected by them." 

!I),. Amendment of section 93, Bengal Act Ill of 1890.-In section 99 of 
qalcutta Act,- 

(o) the words "to rgquire the Conservator of the Port or other pelAsoLw 
'pxercising the rights, powers and authorities of the Conservator of the  Port'" 
shall be ornilbed; 

(1 , )  the follo~ving proviso shall be added alp the end, a ~ m e l y :  - 
"Provided that if the Con~missioners are not the Coilservator of the  

port, they shall not themselves make the order as aforesaid but shall 
require the Conserva$or of the Port, or other person exercising the 
rights, powers and authorities of the Conservator of the Port, to make 
such order." 

112. Amendment of section- 94, Bengal Act 111 of 1890.-In sectioil 94 of 
Calcuttn Act, for the words "Conservator of the Port" the words "Commis- ' 

~ e r s  or as the case may be, the Conservator of the Port" shall be substitute,d. 
113. Substitution of new sektion for section 95, Bengal Act 111 of 1290.- 
a section 95 of the  Calcutta Act, the  following section shall be substituted, 
iely : - - 

"95. Power t o  direct goods n o f  t o  he balzded from or shipped u p o n  oea, 
gouig vessels  suve a t  docks ,  e f c . ,  e r e c l ~ d  by Co??~~;zissio~ze?s.-Without the 
express suilction ol the Commissioners ill nieetiilg and except in accordanca 
with the  conditions 1~11icll the Co~nmissione~*s in meeting may by resoilition 
prescribe, no goods shall be landed or shipped froin or ~11011 any ses-going 
vessel within the port saI c a t  the clocks, wharvqs, quays, stages, jetties ar. 
piers eregted under this Act." 

114. k m e ~ d m e n t  of section 105, Bengal Act III of 1890.- In  section 105 
the Calcutta Act, for the-words "aay vessel or goods" the nords, figlncs, 
'ckets and iettel-s "vessels or goods excepting the sewices in respect of 
~sels for mrhich fees are chargeable under the Indiaii Ports Act, 1909 (XTT of 
18)" shall he substitutecl. 

115. Amendinent of section 107, Bengal Act 111 of 1890.-After sllb-section 
of section 107 of the Calcutta Act, the following sub-section shall be 

erted, namely :- 
" ( l a )  P O ~ :  LO l e v y  colzcessio~zal rate of c:horges o n  coastal &-go.-- 

I11 lrhi-~iing S C J ~ E S  under the foregoing pl.o.i-ision, the C o i n m i s s ~ o n c ~ ~ ~  -in . 
meeting may prescribe a lower rate of charges in respect of cargo coriieci 
in a vessel from one Indian port to another. 

Plrp1~uaiion.-For the pzrposes of this section, the expression "Indian 
port" inclucles tlie ports of Diu, Dainaa, Marrnagao, Panjim. Mahe, 

,ICarailral and Pondichemy. " 
116. Amendment of section 108, Bengal Act III of 1390.-111 section 108 
the Calcuttil Act,- 

(a) after the wolds "liiiiits of the port" the_ words "or af the  port 
approaches " >11:~11 be inserted ; 
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( b )  to the proviso, the folloiing shall be added, 
"or, according as the goods are landed or sbipped within the limit 

of the port or of the port approaches." 

117. Insertion of new section 109A in' Bengal Act IZI cif 1890.-After sectio~ 
109 of the Calcutta Act, the followirlg section shall be inserted, namely:- 

"1098, Power of Commissioners to remit tol?s, etc.-The Commig 
sicnors in meeting may, in special cases, for reasons to be recorded i 
miting, remit the whole or any portion of the tolls, dues, rates or charge 
Ieviab!e according to any scale for the time being in force u n d ~ r  sectio 
307 or section 109." 

118. Amendment of section 113, Bengal Act III of 1890.-In sub-sectio 
(2) of section 113 of the Calcutta Act, for the word "three" the word "five 
shall be substituted. 

119. Insertion of new section 119A in Bengal Act I11 of 1890.-After sectio 
119 of the Calcutta Act, the following section shall be inserted, namely:- 

"1196. Dtsposal ofgoods not relnoved from the premises of the Con 
missioners within time limited.-(1) Notwithstanding anything containt 
in this Acs, where any goods placed, in the cust.ody of t he  Comn~isaio~le 
upon Ihe lailding thereof are not removed by the ownw or other persc 
entitlod t.hcreto from the premises of the Commissioners within one rl~oi~t 
frorn the daft: on which such goods were placed in their cuscody, tl  
Commissioq.ers may, if the address of such owner or persoil is know: 
came a notice to be served upon him by letter delivered a t  such addre, 
or sen! by post, or if the notice ctinnot be served upon hiin or his ntldre 
is not biowli, cause a notice to be publlshccl in the Oficial Gazette :ti  

also in at least one of the principal local daily newspapers, requil-ing hi 
to remove the goods forthwith and stating that in default of complian 
therewith the goods are liable to be sold by public auction: 

Provided t'hat where all the rates and charges payable under this A 
in respect of any such goods have been paid, no notice of removal sh: 
bc so served or published under this sub-section unless two months l;a 
expired from the date on which the goods were placed in the custol 
of the (7onlmissioners. 

(2) l f  such owner or person does not comply with the requisitioll 
the  notice served upon him or publishecl under sub-section ( I ) ,  the COI 
mjssioilers may, a t  any t8iine after the expiratio11 of one month froin t 
date on n-hich the notice was so served or published, sell the goo 
by public: auuliul~ alter giving notice of the salc in thc rnnnncr pmscrib 
in section 219. 

(3)  The Central Government may, by notification in the Oftic 
Gazatta, exempt any goods or class of goods from the operation of tl 
section. " 

120. bondment of section 120, Bengal Act III of 1890.-In scb-secti 
(I) of section 120 of the Calcutta Act, for the words "In every case of any suc 
eale as aforesaid" the words, figures and letter "In the case of any sale und 
section 118 or sectiols 119A" r;hall be substituted. 

121. Insertion of new section 122D in Part IX of Chapter IV of Bengal R 
UI of 1890.-In Part  IX of Chapter l3' of the Calcutta Act, after section 1% 
$he following section shall be inserted. namely : - 

"122D. .llternative remedy by suit.-Notwithstanding anything cc 
kained in section 111 and in sections 116 to 122 (both inclusive), t 
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Commissioners may recover by suit any tolls, dues, rates, rents, charges, 
drtmagzs, expenses, costs or in case of sale, the balance thereof when the 
proceeds of sale are insufficient, or any penalties or fines payable to, or 
recoverable by, the Commissionerb under this Act or under any bye-lawe 
made in pursuance thereof. " / 

122. Substitution of new section for section 123, Bengal Act I11 of 1890.- 
or section 123 of the Calcutta Act, the fcllowing seotion shall be substituted, 
amely : - 

"123. (1) Moneys received by the Commissioners as Conservator of 
Port or as body appointed under ssction 36 of the Indian Ports Ac t ,  1908.- 
All moneys received by the Commissiyners as the Conservator of the Port 
and of the Port approaches, or as the body appointed under sub-section 
(1) of section 86 of the Indian Ports Act, 1908 (XV of 1908), excluding all 
fees and all fines and penalties creditable to the pilotage account of i.he 
pot% under sub-sectic>ii (5a) of that section shall be deemed to be :r $ortion 
of the income oi the Commissioners and shall be included in iheir anllual 
estimates and accounts. 

(2)  Powers, etc., of the Gommissione~s as Conservator of Port or as 
body appointed under section 36 of tlze Indian Ports Act ,  1908.-All the 
powers, authorities and restrictions contained in this Act in respect of the 
works by this Act authorised shall apply to the works which may be 
executed by the Commissioilers as such Conservator or body, llot being 
the worlrs the cost of which is chargeable to the pilotage account of the 
port under sub-section (5b) of section 36 of the Indian Ports Act, lW, 
and also to the sanctiojl of such works, the estimates therefor and the 
expeiiditilre thereunder." 

128. pepeal of section 124, Bengal Act I11 of 1890.-Section 124 3f the 
~lcut ta  Act is hereby repealed. 

124. Amendment of sectibn 126, Bengal Act I11 of 1890.-In suo-section (4) 
section 136, of the Calcutta Act, for the words "in three consecutive numbers 
the Official Gazette" the wods  "for two weeks successively in the Oflicial 

~ze t te  and unt,il fourteen days have expired from the date on which the same 
,d been first published in that Gdzette." 
125. Insertion of new sections 134A and 184B in Chapter X of the Bengal 

:t I11 of 1890.-In Chapter X of the Calcutta Act under the heading 
discellaneous ' ' before section 135, the following sections shall be inserted 
mely :- 

"234A. Supply of reports, returns, etc. ,  t o  the  Central Government.- 
The Chairman shall furnish to the Central Government such ~.epurts 
ltetu!.ns, tlocuments or other information relating to the work of the Corn- , 

missioners under this Act as may, fram time to time, be called for by $he 
Centrd Government. 

134B. Annual administration report of the Port.-As soon as may be 
after the first day -of April in every year m d  not later than such date as 
may be fixed in this behalf by the Central Government, the Commissioners 
shall submit to the Central Government a detailed report of the :~dminie- 
tration of the Port during the preceding year ending on the thirty-first 
day of Marah in such form as the Central Government may direct." 

126. Substltution,of new sections for section 136, Bengal A t t  III of 1890.- 
- sectiorl 136 of the Calcutta Act, the following sections shall be substituted, 
riely : - 

'136. Persotts employed under this Act to be public servants for certain 
pu~poses.-Eveiy pewbn employed under this Act shall, for the purposee 
of  section^ 151 to 171 (both inclusive), 184, 185 and 409 of the Indim 

r 
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r e n a l  Code (Act X1,V of 1860) and fnr the purposes of the Prevent~on 
of Corruption Act, 1947 (11 of 1947), be de-emed to be t: public servant 
within the  meaning of section 21 of the said Code. 

1368. P o w e ~  to evict eel-tain persons from tho premises belolzging 6 c  
t he  Commissione~s.-(1) Notwithstanding anything contained in any othel 
IRW, if the Commissioners, in exercise of the  powers conferred on then: 
by rules made under this Act, cancel the allotment of any premises mad( 
to any employee of the Commissioners, the Commissione~s may 
by notice in writing, order such allottee or any other persons who may b< 
in  occupation of the  whole or any part of the  premises to vacate them and 
deliver the  same to them or a person appointed by them in that behal 
within such period as may be specified in the notice. 

Explanation.-For the  purposes of this section, "premises" means an! 
building or part of a building and includes- 

(i) the gardens, grounds and outhouses, if any, apperta,inillg tr 
such building or part of a building; 

(ii) any'fittings affixed to such building or part of a building for th  
more beneficial enjoynlent thereof; and 

(ili) any furniture, books or other things belonging to the Corr: 

- ~ ~ i s s i o n e r s  and found in such building or part of a building. 
(2) If any allottee or o t h e ~  person refuses or fails to comply with a 

order made under sub-section (I) ,  any presidency-magistrate or magistrat 
~ r "  'the first class may, on application made by or on behalf of the  Carr 
missioners, order any police officer, with proper assistance, to enter int 
the  premises and evict any person horn, and take possession of, the prc 
mises and to deliver the  same to the Commissioners or a person appointc 
by them in tha t  behalf and the police officer may for that  purpose, u: 
such force as may be necessary. 

(3) Any such notice as is referred to in sub-section (1) may be served- 
(o) by delivering or tendering i t  to the allottee or any obher persc 

who may be in- occupation of the whole or any part of the firenlise 
or 

(b) if it cannot be so delivered or tendered, by affixing it on tl 
outer door or some other conspicilous part of the  premises: or 

(c) rcgistered by post.' 
127. Insertion of new section 143 in Chap;ter X of Bengal Act 111: 

1890.-In Chapler X of the Calcutta Act, after section 142, tho following mctic 
ehaL1 be iiiserted, ntime1y:- 

"143. Ar~2~licntion o/ celtain prouisiolls of the Act to ai~craft.--Ti 
provisions of sections 36, 89, 91, 97, 99 to 102 (both inclusive), 104, 104. 
105, 106, 121, 122, 126 and 135 shall apply in relation to all aircraft makk 
use of the-port while on water as they apply in relation to  vessels." 

CHAPTER M 
AMENDMENT OF MADRAS ACT I1 OF 1905 

128. Amendment of section 5, Madras Act 11 of 1908.-Ia seolion 5 
t h s  XIadras Port Trust Act; 1905 (hereinr,ftcr in this Chapter refelred to as t 
hIadras Act),- 

(a) in clause (6)- 
(i) after the words "any vessel" the words "or any aircraft niaki 

use of the port" shall be inserted; 
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(ii) after thc worclr "such vessel'' tlle wolds "ur ,such ailcraft, as 

the case ma.y,beV shall be inserted; 

(ziz) thc words "of the l~ort"  shd l  be added a t  the md;  
(6) ill clal~ss (?), after the words "a,13y vessel" the ~vorcls "or ang 

aircraft nlalring use of t h ~  port" shall be inserted; 
(c) after clause ( l l ) ,  the following clause shall be inserted, namely:- 

'r(11a) 'public securities' rnfi,in--- 

( a )  j."oinissory notcs, debentures, stock or other securities of 
the Central Government or of any  State Government, 

(11) debentures or other securities for money issued by or ~11- 

behalf of ally inunicipal body, 1-mprovement Trust or Port T111st 
uudcr the authority crf ally lam for the time being in force in 
Illtiink and indudes the Fort Trust securities ; " ; 

(d) in clausc ( 1 3 ) ,  after the 117ord "conveyance" the word " n ~ n i ~ ~ l y ' ~  
shell be inserted : 

(o) the selltel~ce com~nencii~g with the words "Any requirement iu this 
,4ct" and ending with the words "Officitll Gazette of the Province" s h a k  
be omitted. 

129. Insertion of new section $i in Chap t e~  I of Xadadras Act II crf 1905.- 
I n  Chapter I of the Madras Act, after secticil 5, the follo\ving section shall ba .  
inserted, namely :-- 

"58. Il 'c~qzirerne~rts as t o  publicafion of ~zof i f icat io~zs;:  ordbrs, etc.,  i n ~  
tlts Oficial  Gazette.-(1) Any requireinenti in this Act that a notification- 
orcier, rule 01: bye-lsw issued or made by the Eoard or by the Central! 
Goverllnlent shall be publish.ed in the Oficial Gazette, shall, unless other 
wise erprc;sely provicled in this Act, be construed as a requi~emeni t h a t  
the notification, order, rule or bye-law shall- 

( a )  vrherc it is issued or made by the Boarcl, be published i11 thek 
')Aicial Gazetbte of the State, and 

( b )  where it is issued or made by the Ce:itral Government,, be 
~ u l ~ l i s h e u  in the Gazette of 111d12. 
(2) Any notificatiou, order, rule or bye-law issued or made by tha- 

Central Governinent shall, for general information, be also republished in 
the Offjcinl Gazette of the State." - 

1.30. Amendment of section 8, Madras' Act I1 Of 1905,-111 sub-section (1) 
5f section 3 of the 1T~ch .a~  Act, after the words "the Central Govcr~llnai~t",  where 
they occ;ur for tlie firsf tlme, the words "hy notificatioll in the OB6al  Gazette ' 
shall b s  inser;erl 

231. Substiiution of new section for sectian 9, Wliadras Act IT of 1905.-• 
For section 9 of the Madras Act, the f~ l l o~ r ing  section shall be substituted, 
namely: - - 

. . 

L C '  J .  &ppoi?zt??~errt of T.rtistees b!j t h e  Cent.ra.1 G o v e ~ ~ ~ l ~ z e i r t  a.nd pubticn- 
t ion  of nnm.es of',elected. '~?'~uileea.-- ( 1 )  The Truste,es other thaq. the Chsir- 
1-uail a i d  those who are. ez-o,#icio Trustees or Gecteci Trust,ees s11al.l be 
a,ppoii!ted either by .  ,name or by virtue of office bg the Central G-cveri~menk 
by r,otifict~tion i l l .  the Off~cial Gazette. . - , . . 

(2) The naines of persons elected as Trustees shall be published by t h ~  
Central Gove~.nment in the Official Gazette." 
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132.eAmendlnent of section 10, Madras Act I1 of 1905.-In section l b  of .the 
Ma3ras Act,-- 

( 1 )  in sub-section ( I ) , -  

(a )  for the words "No persol1 shall be qualified to be a Trustee 
who", the following shall be substituted, namely :- 

' ' A  person shall be disqualified to be a Trustee if he"; 

(b) clause ( a )  shall be omitted; 

(c) foi. clause ( b ) ,  the following clause uhall be substituted, 
diamely : - 

" ( b )  has been convicted and sentenced to imprisonment for 
an offence involving moral taurpitude p~iaishable with imprisonment 
for a term exceeding six months, or to transportation, such convio- 
tion not having been subsequently reversed or quashed, unless the 
Central Government has by order removed the aisqual ;ficatb~u ; ' ' ; 
( ( 1 )  iii clause ( c ) ,  the words "uncertificated bankrupt, or" shall 

'be omitted; 
( e )  for the proviso to clause (d), the following proviso shall be' 

sabstitnted, namely : - 
"Provided that this disqualification shall not apply to the 

Chairman, ex-officio Trustees and Trustees appointed by virtue of 
office. "; 
( f )  in clause (vi), for the words "two thousand" the wol-ds "ten 

thousand" shall be substituted; 
( 2 )  in sub-section (2),- 

(R)  f i r  the words "Any Trustee" the wc~ds  "Any elected Trustee 
or any Trustee appointed by name" shall be substituted, 

( b )  at  the end of clause ( c ) ,  the word "or" shall be added; and 
(c) after clause ( c ) ,  the following clause shall be institut!:d, 

namely :- 
" ( d )  acts in contraventioil of the provisions of section 23A, 

133. Substitution of new section for sectipn 11, Madras Act I1 Of 1905.- 
For section 11 of ths Madras Act, the followillg section shall be substituted, 

:mamely :- 

"11. T e r m  o f  office of C l ~ a i r m u n  and other Trus1ees.-(I) The Chair. 
mau shall hold office during the pleasure of the Central Government. 

(2) Subject to the provisions of sections 10, 118, 13, 13A and 20, au 
elected Trustee or a Trustee appointed by name shall hold office for a term 
of two years commencing on the first day of April next following the 
election or appointment, as the case may be, of such Trustee. 

(3) Eubject to the provisions of section 11A, a rrustee appointed by the' 
Cent,ral Government by virtue of an office shall, until the Central Govern- 
ment t y  notification in the Official Gazette otherwise dire&, continue ta 
,be a Trustee so long as he continues to hold that office. 

(4) The term of office of every Trustee appointed by name or cleated 
as such and holding office on the first day of April next following the 
commencement of the Port Trusts and Ports (Amendment) Act, 1951, 
shall be deemed to have expired on that  day." 
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184. Insertion of new sections 11A and i l ~  in  Maklias Act- 11 - of f905.- 

*fter. '11 of: ; the  ,,M&dfaa: ~c t ; ; ' t ~&: : " i f~ l l o~ i f i g :  sedei(jnii''.&,dl . be ifigeyted, 
. . .  :..namely :- . . ! 

"11A. Resignation of T~ustees.--An elected Trustee o r  d Trusted ap-  1. 
poiiited by the, Central Ciovernment, whether by name or by virtue of ,an 
office, may a t  any 'time. resign his office by giving notice in writing to the 
Chairman who shall forward the same to the Central Governmen't, and on 

.su& resignatio:~ being accepted by that .Go~~ernment, .  he shall oease to be ;. 
' a Trustee, and his office shall thereppon becoille vacant. 

I I R .  Pilli~zg of vacancies in tlze ofice of ~~ustees . - - ( I )  Every vacnaog 
' 

. in ' the office ol an elected Trustee or of a Trustee appointdd by name c:lused ,. j by thz expiration of the term of office of such Trustee shall be iilled by 1 electioll or appointment, as the cxse ]nay be, withill one month imnlediately i preceding the date of expiration of such term. . : 
I (23 Ever? vacancy in t,h< office of a Trustee appointed by t h e  Central 

Go-vernfnent by virtue of an oftice caused by the expiration of the term on 
office of such Trustee o r  ottherwise shall be filled by appointmelit within I 
one month of the .occurrence of such vacancy." 

135. 'Amendment of section 12 Madras Act I1 of 1905..--In secijirsri 12 uf I 
t he  IVIadrns Act, for the words "a Trustee" the words "an electecl Trust:ee or .: 
a Trustee appointed by name" shall be ,substituted. 

136. substitution of new sections for section 13, Madfas Act. 11 of ' 1905.- 
I 

~ d r  section 13 of the RIadras Act, the follo~ving sections shall be substitubed, 
:namely :- . 

"13. Filling o j  casual vccca~zcies~--~n~ casual vacancy in %lie office of 
- au  c!ec::,ed Trustei: or of a. Trust.ee appointed by name caused by the death . : 

'or rssigl!~.tion af such Trustee or by virtue of the provisioiis of sub..sectioi~ 
(2j of eec~tion 10, shall he filled within one rnollt,h by e1ection'i)r appoint- 
ment ,  a s  the case may be,  in the manner hereinbefore provided: 

l'ro~,ided that  the T~us t ee  so elected or appointed shall ratain his ' : 
offic:e FO long only as the vacating Trustee wonld have ret,ained tl?s sruille 

, . if such vacancy had not occurred. 

13A. Sn.vi?zg p~ovisi;lz for nppointmelzt  an^ election of T ~ u s t c c ~  a.fler 
the posc~ ibed ,  pe~iod.-[.l) Nothing in the foregoing provisions shall prevent 

' a persoil being appointed by the Central Governnlent to fill ally vacancy in 
-l;h-3 ofice o i  a Trustee appointed by the Central Government either by xame 
-or- by virtue of an office after the expiration of the -period specified tlierefor 
in sectio~l 1IB or sectioil 13, as the case may be, if for any reason it -has 
not beell possible for the Central Governmeilt to ' inske the appointment : 

within the said pericd. 1 
j (2) Jf the Ce~ltral Governme~~t  is satisfied that all electing body be : 

failed to elect a Trustee within the-period specified therefor in r;ection 11'B - . 

or sectioji 13, as the case inay be, for i.easolis beyond its control, the 
Central Goveri~ment may, bj7 notification in the Official .Gazette, direct 
t h a t  the election shall be held on or before such date (after the cspiratioll. 
of the said period) as  may he specified,. in the notification. 

(3 )  Where :i Trustee is a,ppo!'nted by name, or elected under sub-section '' 

.(S) of this section or i ~ o i n i n ~ t e d  under section 18 to fill any such vacnncy,as is 
referred 'lo in section 1113 after t h e  expiration of the period specified therefor 
in ishat section, t h e  term of office of sucl-1 'bustee shall commence on the 
date  (!11 which his sppoiatment, election or nomination, a s  the case may 

. be, i s  notified in -the Official Gazette and shall expirt on the date cn wl:ich 
.P 
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.his term of office would haye cspired if hlc appointment, election or nomi- 
nation, as the  case may be, had been.made within. the  period so specified 
in section 1,lE. " 

"1. Substitution of new section for section 20, Madras Act II Of 1905.-For 
section 20 of t.he Madras . k t ,  the follomiag section shall be substitiited, 
n a m e i ~  :- - 

"20. Appointment of actuzg Trustees.-(1) If an elected Trustee or 8 

Trustec,nppointed by name departs from Madras with an  intention of being 
absent iol* a longer period than three months, or if such a Tr~is tzs  slialI 
hare  been absent for such period, a. person shall be elected or appointed, 
as the case may be, to act .  for such Trustee during his absence or until 
he shall ce~ise to be a Trustee, ancl the person so acting shall be deeme8 
f r ~ r  ail ihe purposes of this Act t~ be a Trustee. 

(2) Xothiag In sub sectioil ( I )  shall prevent a person being elect'ed OP; 
, a[)pointed for a period not longer than three mol~ ths  in' the place of an 

absent Trustee, on the spplicatioil of the Board if the absentee ha an  
electecl Trustee, or a t  the discretion of the Central Government if he be a 
Trustee appointed by name or by virtue of an office." 

138. Amendment of section 21, Madras Act I1 of 1905.-In sectioll 21 of 
the Madras Act, for the words "leave allom~ances or other allowances" the 

.words "lea~rt: salary or allo\vances, if any," shall be ~ubst i t~uted,  

139. Insertion of new sections 21A and 21B in Madras Act I T  of 190%-- 
I Aftor src t 'o i~ 21 of the illa?lr,~s Act', the followiilg sections+shall be ii~seiterl, 

naine1)- - 

_ "2,l A. ~ ? u t l ~ i t ? , ,  etc. for Clzuiri?zcr,~z.- hi Central Government may 
fix the  a ~ n o u n t  of gratuity or compassionate a l lo~~ance ,  if any, which 
shall be paid to the Chairinan on his retirement from o%ca and msy deter- 
millo the coilditions under which thc said gratuity or compassionate 
al!owmce shall be so payable. 

21B. Pe~nzission to Cka~rrna7z  to join P~.ov~dent Pu~zd.-hrotwithsianding 
anything coiltained in this Act, the Central Government may permit 
the (;1-,,1n iliac 11 110, beiore s1-1~11 appoiiltinrl~t hacl. been an emplo,y)ree of the 
, Board, tc  30111 the Provideilt Fund established by the Baal-d u ~ ~ d e r  

c l a ~ ~ s e  (6) of sect1011 28 for the bsnefit of the employees al3pointed ~ i ~ c l e r  
this ilcL and m a y  determine the co:~dltl~ils" tiil:L restrictioils subject lo 

. nihicl-, sl:ch permission 111ny be glvcil " 

140. Amendment of section 22, Madras Act I1 of 1905.-In section 22 of the 
Madras Act,-- 

(a)  sf'ler the words "the fees" the nrords "if any" shall he inserted; 

( b )  after the words "to the Trustees" the \vords "or to any class of 
them" shall be iaserted. 

141. Amendment of section 23, Mrtdras Act I1 of 1905 -In clause (I) of 
sect lo^^ 23 uf Lllc ~,l:!ci~~is AcL,- 

( a )  t o  sub-clause (gj, Ihe fo;lonring shall be aclrled, na~nelg .- 
"aiid the said i n i n u t ~ s ,  excepting such portion illereof as the 
Chainnan may in any particular case direct, shall also l;e open 
to thc inspectioil of the public at  the  office of the Board during 
oftice hoars on payment of such fee for each inspection 3s may 
fro111 ti in^ 1~ 4 line hc fixed 11y thc Boarcl ;" ; 
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(b) for sub-clause (0, the f011o~viiig sub-clmse shall be substitutert, 
ualnely : - 

"(i) a summary of the minutes of ex cry rneet i~~g of the Board 
shall, as sooil as practicable, be publisl~ed in the Official Gazeite.' 

842. amendment of section 26, BXadras Act 11 of 1905.-In section 2G of the 
Macras Act,- 

( ( 1 )  i13 clause (21, f o ~  the ~vords "oEticers and serbants" the ;rord 
"employees" shall be substitutetl; ail1 

(b)  clause (3)  shall be omitted. 

143. Substitution of "employees, etc." for uofRcers and servants, etc.", in 
sections 27, 28, 29, 55, 74, 94, 100, 105, 107 and 111.-Save as othelwise 
expressly pro~ided in this Act in sections 27, 28, 29, 55, 74, 94, 100 105, 107 
and 311, for the words "officers (oiher than the Chairman) and of servants" 
.or "of icc~s  arid senants",  or "oaicers or seroai?ts" or "olficers" or "s~:rv;~iits" 
csr "office;" or "se:.dsnt"'~vherever they occur the rvords "employec:~ (other 
I h ~ n  t!ie Cllair~ilnn)" or "einployces" or "employee", as the case ~ r ~ n y  be, shall 
be substituted. ' 

144. Amendment of section 28, Madras Act I1 of 1905.-In section 26 of! 
ithe Madres Act,- 

(u) after clause (O), the following clause shall be inserted, namely :- 
"(6u) contributions to u:elfuro fund.-for authorising the paymenf, 

of col~tr ibuIio~~s to any welfare fund which may be establi311eii b~ the 
Uo:1ril for the benefit of the employees appointed under t h ~ s  Act : 

Provided that the ~naxiinum rate of anilual cont;ibuhon to aCy 
such welfs1.e funcl and the masiniurn amount to which any such welfare 
fui~cl inay be allowed to acc~lmu!:~te, shall be firrd Bronl time to time 
by th-1 G e ~ ~ t r a l  Gouerament ; "; 
(b)  ~ f t e r  clause (7\, the follo~viiig clause shall be inscrtecl, :~hinely:- 

" ( 8 )  Matters relating to terms ancl conditions of service not covered 
by oilie? c1az~ses.-For regulating the recruitment, promotion, conduct, 
discipline, puiiislilnellt and any other matter relating to the  terms 
and coilditio~ls of service applicable to the eniployees of tlia Board or 
allotment of premises to them or their rights and their privileges, nut 
covoi-ecl Ly of the foregoiiig clauses. ' ;  
(c) for the word and figures "section 94" the words, bracbsts,  figure^ 

and letil-rs "sub-section (5b) of section 36 of the Iiidlail Act, 1908 " 
(XV of 1908)" shall be substituted; 

(ti) for the proviso, the following proviso sllall be substituted, 
.namely :- 

"Provided that the regulations framed uudbr tlz~s seciion shall not 
talrl? effect uniess and until they have been approvecl by the (Jentral 
Govcr~lrnent." 

145. Amendment of section 28A, Madras Act II of 1905.-In section B A  
si the  Madras Act,-- 

(a) t!le words, brackets a n d  figures "clauses (5) to (7) of" shall be 
omitted ; 

( L )  for thwword and figures "section 94" the words, brackets, figures 
and let,ter "sub-section (l ib) of section 36 of the Ir3ian Ports Act 1908 
(XV of 1908)" shall be substituted. 
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146. Substitution of new sections for-section 29, Madras Act I1 of 1905.- 
For section 29 of the Madras Act, the following sections shall be substituted, 
namely : - 

"29. Appointments, etc., by whom to be made.-(1) Subject to the  
provisions of the Schedule, for the time being in force sanctioned by tho 
Board under section 27 and of the regulations and rules made by the 
Board under sections 28 and 92 and also to the provisions of section 30, the 
power of appointing, promoting, granting leave to, suspending, fining, re- 
ducing or dismissing, or ot disposing of any other question relating to the 
services of,  the employees of the Board including the power of dispensing 
with the services oi any such employee otherwise than by reason of the 
misconduct of such employee shall be exercised, in the case of employees 
wkose maximum monthly salary exclusive of allowances is less thal; -,rz 
thousand rupees, by the Chairman and in every other case, by the Board. 

(2) The Chairman map upon such terms as he may think fit and 
subject to the p~ovisions referred to in sub-section (1) and to the i':hairmsn's 
powers of revisioa and control, delegate to the head of any department for 
the  time being all or any of his powers under the skid sub-section in respwt 
of the employees of that dep8rtment whose monthly maximum salary 

, exclusive of allowances does not exceed three hundred and fifty rupees. 

(29 Notwithstanding anything contained in fib-section (I),  the power 
to lilake appointnlent to posts of heails of departments shall be i.xeroisable 
only by the Central Government after consultation with the Chairman. 

(4) The Central Cfoverrlnlent may by order specify cash of the post 
the illcumhent of which shall, for the purposes. of this section, be ye- 
garded as the head of a department. 

%A, Disposal of fine8 realiaed under aeotion. 29.-Notwiihstanding 
anything contained in section 74, all h e s  realised under section 29 shall 
be credited to any such welfare fund as may be established by the Board 
for the benefit of the employees appointed under this Act." 

147. Substitution of new section far section 30, Madras Act I1 of 1905.- 
For section 30 of the  Madras Act, the following section shall be substituted, 
namely :- 

"30. Sanction of Celztral Goverrtntent when necessa~y.--(1) Every 
ordsr made by the Board under seotion 27 or section 29, save where buoh 

' 

ordw has been made 111 accordance with the regulations, for the time 
being ill force, framed under section 28, shall, so far as the samt. relates 
to any employee of the Board whose lnaximum monthly salary excluslrre of 
allowances is not less than one thousand rupees, be subject to the sanction 
of the Central Governnient. 

(2) For the purposes of sub-section (I), any person who may, from 
time to time, be employad as Consulting Engineer to the Board otherwise 
than on the basis of payment of monthly salary shall be deemed t o  be an 
employee whose maximum monthly salary exclusive of allowances is not less 
than one t'housand rupees." 

148. Amendment of section 32, Madras Act I1 of 1905.-In the secoud 
proviso to  section 32 of the Madras Act, for the words "ten years" the words 
'thirty years" shall be substituted. 

149. Amendment of section 38, Madras Act I1 of 1905.--In section 38 of 
the  Madras Act, after the worcls "restoration, con?.pletion, constructiou" the 
word "repair" shall be inserled. 
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150. Tnsertion of new section 38A in Madras Act I1 of 1905.-ilitcr dectioxv 
9 of the Madras Act, the following section shall be inserted, namely:--- 1 

J 
"38A. Powers, etc.,  of the  B o a ~ d  as C o n s e ~ v a t o ~  of Port oi*as body ap-. 

pointed under section 36 of the Indian Po@s Act, 1908.-AU the powem, 
a i l t l~~r i t i es  and restrictions contained in this Act in respect of tho viorks 

i 
b y  this Act authorised shall apply t o  the works which may be executed 
by the Board as the Conservator of the Port or as the body appoinhfl 
under sub-section (1 )  of section 36 of the Indian Ports Act, 1908 (XV of 
1908), not being works the cost of which is chargeable to  the pilotage ac- 
ccunt of the port under sub-scction (5b )  of that  section, and also to theJ 
sanction of such works, the estimates therefor and the expenditure there- 
under. ' ' 
15J. Amendment d section 40, Madras Act I1 of 1905.-In sub-sectionr 

I) of seotion 40-of $he Madras Aot, after the words "such loss" the words 
Dr damage" shall be inserted. 

, 

I 

152. Amendment of section 42, Madras Act I1 of 1905.--1n clause ( e )  of I 

ction 42 of the Madras Act, the following shell be added at the end, namely :- 
"excepting the services in respect of vessels for which fees are charge-. 

able under the Indian Ports Act, 1908 (XV of 1908)." 

153. Insertion of nelw section 43B in Madras Act 11 of 1905.--4fter section1 
IA of the Madras Act, the following section shall be inserted, namely:- 

"43B. Power to  levy concessional rate of charges on coaatal oargo.-- 
In framing scales under any of the foregoing provisions of t h i ~  Chaptjer, 
the  Board may prescribe a lower rate of charges in respect of cargo carried 
in a vessel from one Indian port to another. 

$;xplanatio?.t.-For the purposes of this section, the expression 'Indian 
port' includes the ports of Diu, Daman, Marmagao, Panjim, Mahe, Karai- 
kal and Poadicherry. " 

154. Amendment d section 44, Madras Act I1 of 1905.-In section 44 of 
e Madras Act,-- 

( a )  after sub-section ( I ) , ,  the followillg sub-section shall be inserted, 
namely : - 

"(10) Pozc~er of Ceiztrn.! Gove~?zme?zt t o  cancel scale o f  tolls, etc.- 
It shall be competent for tlie Central Government a t  ally time to 
ci~ncel any of the scales framed under the foregoing provisions of this 
Chaptel*, or to call upon the Board t o  modify any portio~l of such 
scdea, and thereupon the Board sh311 modify such scales a~?ordipg-  
ly."; 

I ( b )  in sub-section (2),- 
(k) for the words "with the previous sanction of the Central GOV- 

ernment" the words "for'reasons to be recorded in writing'  shall be 
substituted ; 

(ii) after the words "correct mistakes" the word "and" shall be 
inserted; and 

I (iii) the Words "and write off irrecoverable sums up to a limit of 
Rs. 200 in each case" shall be omitted. 

155. Substitution of new section for section 49, Madras Act 11 of 1 9 0 5 . - - ~ ~ ~  
tion 49 01 the Madras Act, the following section shall be substituted, name. 

"49. Moneys received by  t he  Board as Conservator of Port or ns body 
appointecl ujzder section 36 of the  Tndian Ports Ac t ,  1908.-All moneys re- 
ceived by the Board as the Conservatos of the qort,  or as the body  ap- 
pointeS under sub-sertion ( 1 )  of section 36 of the Indian Ports Act. 1908 



(XV oE 1908), excludil~g all fees arxl all fines and 'penaltics creditable to 
the piiotage .account of the Port under sub-section 45a) of that :;ection, 
shall Lie deemed to be a portion of the incorne oi the Board alld shall be 
i~ lc l i id~d  iu its arinual estimates gtld accountsi" 

156. Insertian of new secLion 58A in Xadras Act %I of 1905.-After section 
6% of the ?Tarhas Act, fhe folIowing section shall be inserted, namely :- 

"58A. Disposal  o f  goods  lzoi y.eniovad f ~ o ~ l z  t h e  1 ~ r e r n ~ s e s  o f  t h e  Hoarcl 
, I~t'hin .... I time limited.-(1) Notwithstanding anything contained in this Aat, 
vhere any goods placed in the custody of the Board upon the landing 
thereof are not removed by the owner or other person enhitled $her& 
irom the premises of the Board within one inonth from the date on which 
such goods were placed in the custody of the Board, the Board may, if 
the  addkess of such owner or person is known, cause a notice to bc served 
upon h i p  by lelter deliverecl a t  such aclclress or sent by post, or the 
n o t i ~ e  callnot bc so served upon him or his address is not known, cause 
a notice to be published in the Offimal G-azette and also in* a t  least one of 
the pr i~~cipal  local daily newspapeis, requiring hiin to remove the goocls 
$ o i t h ~ ~ ~ i t h  and stating that in default of compliance therewith the ,gccds 
are liable to be sold by public auction: 

Proviclrcl that. where all the rates and charges payable under this Act 
i!t respect of arly S L L C ~  goo(1s have been paicl, 110 notice of rcmovnl shall 
be so served or ~ubl ished under this sub-section unless two t~ lon thd i ave  
expirect from the date on which the goods were placed in the custody of 
the Board. 

(2) i f  such owner or person cloes not comply 1~1th the requisit~on in 
the notice seir,ed upon hit11 or publishe? under sub-seotion ( I ) ,  the 13oard 
may at any time after the expiration of one month from the date on which 
the  notice was so served or published, sell the goocls by public auction after 
giving notice of the sale in the manner specified in sections 57 and 58. 

(3) The Central Goverivnent may, by llotification in the official 
Gazette, exempt any goods or class of goods from the operation of this 
seotion. " 

157. Amendment of section 59, Madras k c t  I1 of 1905.-In sub-section (1) 
of section 59 of the LIaclras Act, for the -words "The proceeds of every such 
sale" thd words, figures and letter "The proceeds of every sale under section 
56 or section 58A" shall be substituted. 

158. Substitution of new sections for sections 6 4 8  and 64B, Madras Act 
I1 of 1905.-For sections 64A and G4B of the Madras Act, thu Collowing Get- 

,. tions shall be substituted, namely:- 

. .  "64A. Riynlzt o f  suruiaors  of joint or-seve-ro.1 p a y e e s  of securit ias.--(Il  
N o t ~ ~ ~ ' i t l ~ s t a n c l i i ~  anything in section 45 of the Indian Contract Act, 1873 
PX 01 1873),-- 

(0) &lien any Port Trust security is payable to two or more persons 
jointly and either or any of them dies, the Port Trust security shall be 
payable to the survivor or survivors of those persons, and 

( b )  when any such security is payable to two or more persons 
severally and either or any of them dies, the security shall be pay- 
able to  tho survivor or survivors of those persons or t o  the  repreeen- 
t,atives of the deceased or to any of them. 

(2) This section shall apply whether such cleath occurred o r  owurn 
before or after the commencement of this Act. 
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in coi~tnined shall affect any claim which any repre- 
sentative of a deceased person may have against the survivor or survivors 
under or in respect of any security to which sub-section (1) applies. 

(4,) For the purposes of this section, a body incorporated under the 
Indian Companies Act, 1018 (VII of 1913), or the Co-operative Booietim 
Act, 1912 (I1 of 1912), or any other enactment for the time being in foroe, 
whether within or without India, relating to the incorporation of assooie- 
tions of individuals, shall be' deemed to die when it is dissolved. 

64B. P o w e ~  of one of two or more joint holders to grant rsceipts.- 
-Where two or more persons am joint holders of any .Port Trust security, 
any one of those persons may give nn effectual receipt for any interest or 
dividend payable in respect of such security, unless notice to the contrary 
has been given to the Board by any other of the holders. 

840. zndcrrs.0msnts to be made on eecurity itself.- No8withsCanding 
anything in section 15 of the Negotiable Instruments Act, 1881 (XXVI 
of 1881), no indorsement of a Port Trufit security which is transferable 
by indorsement shall be valid unless made by the signature of ihe holder 
bsoribed on the back of the security itself. 1 

64D. Zndorser of saourity not liable for amoant 3hereof.-Notwith- 
standing anything in the Negotiable Instruments Act, 1881 (XXVI of 

i 
i 

lt381), a person shall not by reason only of his having indorsed any Porb 
Trust security be liable to pay any money due either as principal or as 

i 
I 

interest thereunder. 1 
C4E. Zmp~ession of siglzature on securities.-(1) The signature of 

the person authorised to sign Port Trust securities on behalf of the 13oard 
may be printed, engraved or lithographed, or impressed by such other 
meohanioal prooess a8 the Board may direot. on such seaurities. - 

(2) A signature so printed, engraved, lithogrsphed or o&envhe Im- 
pressed shall be as valid as if it had been inscribed in the proper hand- 
writing of the person so authorieed. 

64F. Issue of duplicate sscuritte8.-(1) When any Po& TrusC 
~ e c u r i t ~ -  is alleged to have been lost, stolen or destroyed either wholly or 
fn part, and a person ola+s to be the person b whom but for the lose,. 
theft or destruction it would be payable, he may, 011 application to the 
Board, and on producing proof to its satisfacthn of the loss, theft or des- 
truction and of the justice of the clsim and on payment of the presoribed 
fee, if any, obtain from the Board an order for- -- 

(a) the payment of- ilfterest, in respect of the security said to be 
lost, stolen or destroyed pending the issue of a duplicate securitg 
6md 

( b )  the issue of a duplicate seourity pay~ble to the applicant. 
(21 An order shall not be passed under sub-section (I) until after the 

issue of the prescribed noZification of the loss, theft or destmotion. 
(8) A list of the seourities in respeot of whioh an oxder is paseed under 

sub-section (I) sha!l be ~ublished in the prescribed manner. 
(4) If at  any time before the Board becomes discharged under the 

provisions of this Aot from liability in respeot of sliy 6ecurity tho whole 
of which Is allege& to have been lost, stolen or destroyed, suoh security 
if found, any order passed in respect thereof under this section shall he 
oanaelled. 

64G. Issue of converted, stc., securities.-(1) The Board may, 
rubject to such conditions as may be prescribed, on the application of a 
3erson claiming to be entitled to a Port Trust security or securitiee, on I 

M. of Law. 
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being satisfied of the 'justice of the claim and on delivery of the seouritg 
or  securities receipted in the prescribed manner and on payment of the 
prescribed fee, if any, convert; consolidate or sub-divide the security or 
securities, and issue to  the applicant a new security or securities accordingly. 

(9) The oonverrion, consolidation or sub-'dfvi~ion rbferre'8 ab in sub- 
section (1) may be intd a security or securities of the salne or different 
alassea or of ' the same or dgerenti Ioms. 

/ 
6dH. Disahtarge in oertGn oaaen.~Notwithstanding asthing h EIW- 

tlion 10 of $he Indim Limitation Acfi 1908 (IX of 1908)- . . 

(i) on payment of the amount due on a Port Trust. security 05 

or after the d ~ t e  on whieh payment beaomofl due, or . 
( i i) when a duplict$e security he* been issued un'der seobion @F, 

. or. 
(iii) when a new security or securities has or have been iesued 

upon coavsrslon, ooneolidation or sub-division under section' . S4G, 
the Board shall be discharged from all iiability in respect of the security 
or 80~11rities SO paid .or in place of which a duplicate or new security or 
securities has or have been issued- 

(a) in the cise of payment-after the lapse of six years from the-. 
date on which payment was due; 

( b )  in the case of a duplicate security-rsfter'the lapse of air y e s ~  
&om tho d ~ i e  of the publicdion under sub,sectioq (3) of se6bioa 61'B 
of the list in wl~ich the security is first mentioned or from the date 
of the last payment of interest .on the original security, whir:hover 
d.& is laf&r;; 

(o) in the case of a n0w security issued upon conversion, oonsoli- 
dation or sub-division-after the lgpse of six years from the date of 
Ohe iesuo thereof. 
MI. Power to. make ru.le8.-(1) The Board may from time t o ,  t h e  

, 'make rules to provide for all or any of. the following i~iatters, namely :- 
(a) the pareon, if any,, bvthorised to sign, the mode of afiixing the 

carporate seal and, of attestation of doculnenfs relating to Port Trust 
securities ; 

(b) -the manner in which payment of interest. in respect of Port 
'SruaL aecuri+ies is to .be mide  and acknowledged; 

(c) the circumstances and the manner in which Port Trust securi- 
ties may be renewed; 

(4 the oircurns$&&ces in which such securities musQ be renewea 
before further payment of interest thereon can be claime'd; 

( 6 )  the f o m h  which seouritiea aeliverea for renewal, mnver- 
sion, ccjnsolidation or sub~division are to be receigitjed; 

( f )  the proof r,vhich is to be produced by persons applying for 
auptioate securitie~-; 

- - ' '(9) 6he .form and m*nner of publication of the nohifieation men- 
tione'cl in sub-section (2) of section 64F and the manner of publica 
ti011 of the list lnentionell in sub-section (3) of tha,t section; 

'(6) the  nature and amount of indemnity to be. given by a person 
applying for the payment of in$eres€ on Po& Trusf seouritiss eUa 
to have been whoI1-y or pilrtly lost. stolen or dest~oyed, or for the i 
of duplicate. Port Trust. sec.urities; 

r0 +he. wn'ditions subjeog tb which Port Trust, s e o ~ r i t i ~  nlary b; 
QOnve+d, (~,~aoliidated or sub-divideg; 



(j) the amounts for which stock certificates inay be issued; 
(k) genesally, all mrittere oonnstsd with $he gr;rsnd of duplicabp 

renewed, converted, consolidated and sub-divided securities; 
(1) $he fees to be paid i n  respect of tbs isaue of duplicate seouPi- 

&iea and of &e renewal, convewion, consolida4ion and sub-.&vision 
of Port Trust securities; 

(nz) the fees to be levied in respect of the issue of stock certlfi- 
cates. 
(2) The power to  make rules under sub-section (1) is subject to thc 

fo&lowing wnditione : - 
(a) A draft of the rules shall be publiehed in two coi~secutivo 

issues of the Official Gazetto. 
(6) The same shall have no effect until approved by the Ccntral 

Government and until such approval has also been published in the 
Oacial Gazette and no rule shall be applroved by the Central Gover11- 
mont until fourteen days have expired from the date on which the sttme 
had been first published id the Official Gazette of the State. 

(c) The Central Government may ab any t h e  by notification 
cancel any rule published _under the provisions of this sectizn. 

OQJ. Lirnitation of clairna agaznst sinking fund t~us tees  in respect of 
securities issued by the Hoard.-Notwithstancling anything contained in the 
lndian Limitation Act, 1908 (IX of 1908), no claim shall lie against the 
trustees of the sinking fund in respecti of any security issued by the Board 
after the lapse of six ycars from the earliest date on which demand could 
have been made for the payment of the amouilt due on such security." 

159. Amendment of section 68, Madras Act I1 of 1905.-In section 68 of 
the Madrqs Act, for the words "may apply any sums" the words "m&y, with 
the previous sanction of the  Central Goveli~ment, apply ally sums out of moneys 
which may come into its hands uncler the provisions of this Act and" shall be 
eubstituted. 

160. Amendment of section 90, Madras Act II of 1905.-In sub-section 
(I) of eaotion 70 of the Madras Act, for the words "in securities of the Central 
3overnment or in Port Trust securities" the words "in public seourities or in 
,uch obhar securities as the  Ceiitral Government may approve in this behalf" 
,hall be substituted. 

161. Amendment' of section 91, Madras Act EE of 1905.-Section 71 of the 
Madras Act shall be renumbered as sub-section (1) thereof, and- 

(a) in the said sub-section-- 
(3 f o ~  the words "currenb value" the words "current mtuket value" 

shall be substituted, 
(ii) the words "unless the Central Government specifically sanc- 

tions a gradual resdjustment" shall be added a t  the end; and 
( b )  after the said sub-section M so renumbered, tshe following sub- 

eection shall be inserted, namely : - 
"(2) If the  cash and the current market value of the securities a t  t he  

: credit of the sinking fund are in excess of the amount which should be 
a t  its credit, the Accountant General shall certify the amount of this 
excess and the Board mag:, with the previous sanction of the Cent,ral 
aovernment,-- 

(a) withdraw the whole br any part of the certified excess, in 
whiah case _the Trusteee in whoa6 nmes  the si.lilring fund 1s 
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Invested under sub-section < ( I )  of section 70 shall forthwith trtlnefer 
securities of the requisite current maxket value, or cash and 8eow-i- 
ties of the requisite currenti market value, to the Board; or 

(b) reduce or discontinue the half-yearly contributions to the 
sinlring fund required under section 69; or 

(c) adopt a combi~ation of these measures:" 

162. Insertion of new section 72A in Madras Act I1 Of 1905.-After section 
72 of the Madras Act, the following section shall be inserted, namely :- 

"72A. P O W ~  of Head to borrow by means of atempo~ary ove~draft or 
otherwise.--Notwithstanding anything contained in this Act, the Board 
may borrow moneys by means of temporary overdraft or otl~crwise by pledg- 
ing the securities held by the Board in its reserve funds 01. on the security 
of the fixed deposits of the Board in its banks: 

Provided that such temporary overdrafts or other loans- 
(a) shall not at  any time have a longer currency than six months; 

and 
( b )  shall not be taken without the previous sanction of the Central 

Government, if a t  any time ic  any year the amount of such overdraft8 
or other loans exceeds ten lakhs of rupees: 

Provided further that all moneys so borrowed by temporary over- 
draft or otherwise shall be expended for the purposes of this Act." 

163. Amendment of section '14, Madm Act I1 of 1905.-In section 74 of 
the Madras Act,-- 

(a) for the word and figures :'section 94" the words, brackets, figure8 
and letter "sub-section (5b) of section 36 of the Indian Ports Act, 1909 
(XV of 1908)" shall be substitllted; 

( b )  after clause (6), the following clauses shdl  be inserted, namely:- 
" ( 6 a )  the payment of such sums as may from time to time bb 

agreed upon by the Central Government and the State  Government 
or by the Board and the State Govelnment as a reasonable contribution 
on account of expenses in connection with the watch and ward 
functions of the harbour police and the police employed for guarding 
&me, docks, warehouses aud other property of the Board; 

(6b) any other charge n~hich may on the application of the Board 
be specially sanctioned by the Central Government or for which the 
Board may be legally liable ;". 

164. Amendment of section 7 4 4  Madras Act I1 of 1905.-In sub-seciion 
(2) of sec*ioh 74A of the Madras Act, for the words "in the securities of the 
Contra1 Government or in Port Trust Securities" the words "in public securitias 
or in suoh other securities as the Central Government may upprove in thie 
behalf" shall be substituted. 

166. Insertion Of new f3ectIona 74B and 740 in Madras Act TI of 1905.- 
After s e c ~ o n  74.4 of the Rladras Act, the following sections shall be inserted, 
aamely : - 

'74B. Boa7-d may invest in its own soouritios,--(1) For the purposes 
of nny investment which the Board is authorised to make by this Act, 
it.shal1 be lawful for the Board to reserve and set apart any securities to 
be issued by it on account of any loan to which the consent of the Central 
Government has been given, provided that the intention to so reserve and 
set apart such securities shall have been notified as a condition to the 
islsue of the loan. 

- 
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(2) The issue of any such s e c ~ t i e s  direct to, gad in the name oi 
"The Trustees of the Port of Madras" shall not operate to extiliguish or 
cancel suoh securities, but. every security so issued shall be valid in all 
respects as if issued to, and in the name of, any other person. 

(3) The purchase by the Board or the transfer, assigrimel~t or indorse- 
ment to the Trustees of the sinking fund or the Board, of any security 
issued by the Board, shall not operate to extinguish,or cancel aqy such 
security, but the same shall be valid and negotiable in the same manner 
and to t%e same extent as if held by, or transferred, assigned or indorsed 
to, any other' person. 

(4) All securities of the Board heretofore purchased by, issued, trans- 
ferred or assigned to, or indorsed into the names of the Trustees of the Port 
of Madras or any person on their behalf, and all securities heretofore 
issued by wag of renewal, consolidation or sub-division of any such securi- 
ties, shall be and shall be deemed to have always been valid and negotiable 
in all respects and in the salna manner and to the same extent as if held 
by, or issued, transferred, as~igned or indorsed to any other person. 

74C. Power to  ttan.sfer mo?LeyP f~0m t h s  genetal account to the  pilOt~g0 
account and vice versa.-The Board may, with the previous sanction of the 
Central Government, apply any sum out of the moneys credited to the 
gerieral account of the Port towards meeting deficits, if any, in the pilotage 
account of the Port maintained under section 30 of the Indian Ports Act, 
1908 (XV of 19081, or t rx l s fe~  the whole or any part of any surplus funds 
in such pilotago account to the general account of the Port.' 

166. Amendmknt d section 75, &&If& Act I1 d 1905.-section 45 of the 
AcL shall be renunlbered as sub-section (1) thereof and to the said 

( ction as so renurnbercd, the foliowing sub-section shell be added, namely:- 
\ 

" (2 )  Nothing i~ sub-section (1) shrsll require further sanction of the 
Central Government in the case where the aotual expenditure inourred as 
a charge to cepitnl exceeds the expenditure sanotioned in this behalf by 
the Central Gove:*nment unless 6he excess is more than ten per cent. of 
the expenditure so sanctioned. " 

167. Amendment of section 76, Xadras Ast XI of 1906.-In section 76 of 
I Madras Act,- 

(a) for the words "two thousand rupees" the words "ten thousad 
tupees" shall be subatiijuted: 

( b )  for the words "fifty thousand rupees" the words " b o  l&s 06 
rupees" shall be subst~tuted; 

I ( c )  the following pl*oviso ehnil be added at the end, namely :- 

"Provided that where the estimated cost of any new work or 
appliance has been sanctioned by the Central Government, no expen- 
diture whioh exceeds by more than tea per oent. the eat imam cosg 
so sanctioned shill be incurred by the Board without the previous 
sanction of the Central Governlnent." 

168. Insertion of new section 768  in BXadPas Aet II of 1906.-Aft& seotioa 
3f thu Mndraq Act, the following eection shall be i n s e h d ,  namely:- 

"76A. Powers of C h a i ~ m a n  ae t o  emcut ion  of ?~otk8.-NotwithsCandin~ 
anything contained in section 76, the ahairman may &ect the exeoution 
of s;ng work the cost of which db$s riot B x o d  five thousand rupees, ~d 



1 
of any such directions given or contracts entered into by him." 

169. Repeal 01 sections 77 and 78,  as Act 11 Of 1905.-Sections 7: 
a11d 78 of the Madras Act are hereby repealed. 

- 170. '~mkndment of section 79, Madras Act I1 of 1905.-In section 79 of Bhc 
Madras Act, for the words "by such auditors as shall, from time to time 
be appointed by the Central Government" the words "by the Comptroller an( 
Auditor-Qeneral of India at such tiines and in such manner as may be deter 
mined by him." shall be substituted. 

% 

171. Insertion of new section 80A in Xadras Act I1 of 1905.-After sectio~ 
80 of the Madras Act, tMe following. section shall be inserted, namely:- 

"80A. Board to  remedy dafects and irregula~ities pointed out i n  tht 
audit r8pol.t and\ C e l z t ~ d  Governme?zt to  pass final orders.--(1) The Boarc . shall forthwith take into consideration any defects or irregularities that ma: 
be pointed out by the auditors in their report and shall pass such ordort 
thereoil as the Roard may think fit and shall also send a report of thl 
raotion talien by the Board to the Central Government. 

(8) If there is a difference of opinion between the Bsp~rd and thc 
auditors on any point included in tho audit. report and the Board fee 
unable to accept the recommendation, if any, made ,by the auditors 01 

' such point, tha matter shall forthwith be referred to the Central Govzrn 
ment who shdl  pass f inal  orders thereon and the Board shall be bound t 
give effect to such orders.' 

1'72. hendment 'of  section 81, Nadras Act I1 of 1905.-In eecbion 81 of th, 
Madras Act, for the words "The Auditors" 6he words "ThB Comptroller an( 
-Auditor-Qoneral of India" shall be substituted. 

I - 

173. Amendment sf section 82, Madras Act I1 of 1805.-In section 82 o 
the Madras Act, for the words "in such form" the words "in such detail an: 
form" shall bo substituted. 

174. Insertion of new sections 86A, 86B and 866 in Madras Aot I1 a 
1905.-After section 86 of the Madras Act, the following sections shall b' 
inserted, namely : - 

"86A. Re-appropriation of amounts i n  _e_sti?ate.-Subject to an! 
directions which the Central Government may give i ? ? G l i i i l f ; - ~ n i i u n  
of money, or part, 6hereof, of which the expenditure has been authorisec 
in an estimate for the Bime being in force, finally approved by thq Centrs 
Uovesument a d  which has not been so spent, may at  any time. be ret 
appropriated by the Board to meet any excess in any other expendituri 
authorised in the said estiinate : 

Provided that no such re-appro1,riation slzall be made from one majq 
head of expenditure to anotlhcr such head without the previous sanctio~ 
of the Central Governmant. 

86B. Submission of acsour~ls to the C e n t ~ a l  Gove~?tment.-(I) .  The 
Roard shn l l  nnuudly, or sfteller if directed by the Central Governmant sc: 
to do, submit statements of its receipts and disbursements to the Centri 
Cfovernment in such form and a t  such time as that Government maj 
direct. 1 

(a) A' copy of all sdch statements shall be open to the idspection 0; 
the public at  tbe office of the Board during office hours on payment of sucfi 
fee for each inspection as may from time to time bd fixed by the fioard, 
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85C. N o  ezpcnditure above five tlzousnnd rupees t o  be incurred unless 
eunclzoned in estimate.-(1) Subject to the provisions of section 86A, no 
s u d  exceeding five thousand rupees shall, save in cases of p-ressing emer- 
gency, be expended by, or on- behalf of, the Boa.rd unless such sum is 
included' in some estimnte at t h e  tixne in force which ha,s been finally 
~pproved  by t h e  Central. Government, 

(2) l f  any sum- exceeding five  thousand rupees in a m o m ~ t  is so ex- 
pended on a pressing emergency, the circumstances ghall be f~rthhwith 

\reported by the Chairman to the Ceiltral Government together with an 
explanation pf the wag ir; which it is proposed by the Boa,rd to cover such 
extra expenditure.. " 

175:~mendment of ts&cticm 87, Madras Act Il of 1905.-In the p?oPiso 
section 87 of the Madras Act, for the words ''fifty thousand rupees" tho 
:ds "two lakhsof rupees" sha.11 be substituted. 
176. Substitution oi new section for section 88, Mad'ras Act I1 of 1905.- .. 

section 88 o f  the Madras Act8, the following section shall be substituted, 
lely : - . ~ 

"89. POU\~CPT of Clza.irman as t o  colz-lracts.-The Chairman may, on , 
behalf of the Boa.@d, enter into,any contract or-agreement whereof the 
value or amount sl1a11 not sxceed five thousand rupees, in such manner 
a.nd form as, according to the law for ' the  time being in force, wol~ld bind 
him if such contract or agreement were on his OWE behalf; but every 
otller contract and agreement on . behalf of the Board shall be . i n  
writing, and shall be signed by the Chairman and by two ohher Trustees ~. 

and shall be sea.led milli the, commorr s e a l  of the Board. No contract or' 
'agreement not eseputecl as is in this section provided shnll be binding on ' 
the Zloard." 
.77. Amendment of section 89, Madras Act EE of 1905.-'1'6 section. 83 of 
Madl\as Act, the foUo~~-ing proviso s h d l  'be  arlded, namely :- 

' 

"I'rovided that no settslerr:ent shall be m::lde under this section without 
the previous sanction of the Central Goveixment if such . settlement 
iilvolves the paynleiit by the Board of a sum exceeding twent~y-iive thousand 

. . . ,  .$~. 

rupees." e 
.78. Insertfsn of a new section 89A in Madras Act 19 of 1906.-IW Chapter 
after section 89 of ' the  Ma,dra-s Act., the following section spill be'inserted, 
eljr : .-- . . 

. . 

"898 TVriting off of lossas.--(l) Subject to such conditions as may 
be specified blp the Central Governmc+at, where the Boi~rd is of opinion. 
that any trnlount due t:o, or any loss, qcl~etl~er of money or .of property, 
incurred 6'y the :Boa.rd is k~ecoverable, the Board may, with the previous 
approval of the Central Go~ernment ,  snnction the writing off finally of the 
said amount or loss: 

Provicled that no such ~~~pro . i ra l  of the Central Government shall 'be 
necessary where such irrecovernlsle amouilt or loss does not exceed, in any 
individual case, $yo 'clloussnd aad.fi~7.e hundred rupees or, in the aggregate 
i n  any one year, fifty thousand rupees. 

(2) Notrvithstanding anything coiltained in sub-section ( I ) ,  where the 
Chairmall is of opinion that any amount d11e .to, or any loss, vhether of 
molley or of prope~ity i?lcurred by, tbc: l3oard . i~  irrecoverable, t,he Chairman 
blnlay sanct-ion thc nrriting off fin311)~ of S L : L C ~ ~  ~n10ullt  or lo~s,+~)rovided th2;t 
such amoun t  or loss doeg noti exceed, in any iud.ividua1 case, five huliilred 
rupees or, i n  the aggregate in any one year, t e n  thousand rupees; a.nd 
in every such case thc Chairman sha,ll nmal~e a m p d  to the Ronrd giving 
reasons for such sanction. " 
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178. Amendment of motion 90, Madras, Act I1 of 1905.-In section 90 of 
the Madras Act, the words "and all fees for pilotage shall'be paid to the Board" 
shall be omitti& 

180. Repeal of sections 9% and 94, MixIra8 Act I1 of 1905.-Sections 93 
sod 94 of the Madras Act are hereby repe~led. 

' 181.- Sub~titution ojf new section for section 96, Madras Act I1 of 1905.-For 
seotion 96 of the Madras Act, the follcwing section shall be substituted. 
namely : - 

, "96. Approval and publication of bye-laws.-(1) No bye-law OK 

alteration or revocation of a bye-law shall have effect until the same has 
bcen npprored 11y the Celltral Govemmen6. 

(2) No bye-law or alteration or r~yooation of, a bye-law shall be 
approved by the Central Government unti! the same has been published 
for two weelis successively in the Official Gazette and until fourteen days 
have expired from t!he date on which the same had been first published in 

" that Gazette." 
182. Substitution of new section for section 101, Fdadras Act I1 of 1905.- 

For seation 101 of the Madras Act, the following section shall be substituted. 
n'amely : - 

"101. Pe,rsows ewzployed undor this Act to be public serqants /or certain 
purpose8.-Every person employed under this Act shall, for the purposes 
of sections 181 to 171 (both inolusive), 184, 185 and 409 of the Indian 
Penal Code (Act XLV of 1860) and for the purposes of the Prevention of 
Corruptio~l Act, 1947 (I1 of 1947\, be deemed to be a public servant within 
the meaning of section 21 of the said Code." 

183. Alnendment of section 105, X a d r a ~  Act I1 of 1905.-In section 105 
of the M a d r ~ s  Act, for the words "and the said sum shall, 011 the application 
of the Bo:ird." the following shall be ~ubstituted, namely:- 

"& where any employee ol: the Board has, subject to such conditions as 
may be laid down by the Board, been generally or specially authorised 
by the Board in this behalf by such employee, and tho said sxm shall on 
application by or on behalf of the Board." 

184. Insertion of new sectim 109A in Mabras Act 11 of 1905.After  sec- 
tion 108 of tb5 AIadrss Act, the f d d n g  sectjon eha!l be inserted, namely :- 

"109A. Applicution of certain proaisions' of the Act to  aircraft.-The 
provisions of sections 36, 39, 42, 43, 60, 61, 62, 95, 106, 107 and 111 shall, 
apply in relation to all aircl.nft, ~nalcing use of the P o ~ t  v hile on water as 
they apply in relation to vessels." 

185. Insertfan of new sections llZA and l l l B  in Madras Act, I1 of 1905.- 
After section 111 of the Madras Act, the following sections shall be inserted, 
na.mely : -- 

"111A.  Power to  evict certain persons from the premises of the 
Hoarck.-(I) Notwithstanding anything contained in any other law, if the 
Board in exercise of the powers conferred on it bv regulations made under 
this Act cancel the allotment of any premises made to eny emplogoa of the 
Board, the Board may, by tlolice in writing, order such allottee or any 
other person bvl~o map be in occupation of the whole or any part of 
the premises to vacate t8hem and deliver t-he same tc~ the Board or a person 
appointed by the Boqrd in that behalf within such period as may be 
specified in the notice. 

~splanafion.-  or the purposes of this section, "premises" mane 
snv building or part of a building and includes- 

(9 the gardens, grol~nds and outhouses, if any, appertaining to 
suoh building or pad of a building; 
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(ii) any fittings affixed to such buildiag or part of a buildiug for 

the rnore beneficial enjoyment thereof; and 

(iii) any furiiture, books or other things belonging to the Board 
and found in such building or part ,of a building. 

(2) If any allottee or other pefson ~efuses  or fails io cor~ply  with an 
order made under sub-section ( l ) ,  any presidency-xagistrate or magistrate 
of the first class may, oil application made by or on behalf of the Board, 
orde: any police offioer, with proper assistance, to enter into the prelnises 
and evict any person from, and fakc possessioil of, the premises and to 
delivw tho sam? to the Board or a person appointed by the Board ill thah 
behalf and the police offi~er may, for that purpose, use such force as may 
be necessary. 

(3) A ~ Y  such notice as is referrad to in sub-section (1) mag be served- 
(a) by delivering or tendering it to the allottee o i  ally other per- 

son wlia may be in occupaticcll of tlie whole or any part ok t& pl.emises, 

( b )  if it cannot be so delivered or tendered, by affixiiig it  c.11 the 
outer door or some other conspicuous part of the premises, or 

(c) by registered posh. 

111B. Annual adminbtratio.n, repol-t of tho Port.-As soon as may be 
after the first day of April in evely pear arld not Jater than such elate as 
may be fixed in this behalf by the Central Government, the Board shall 
snbmit to the Central Governnlent a detailed report of the adnliriistration 
of llie Port during the precedil~g ywr e11clG3~ 01) the thrt,y fis::t day of 
IIarch in such form as the Central Government may clisect." 

, 

186. Amendment sf section 112, Madras Act P I  of 1905.-In section 112 
of the Madras Act, for the words "as may be called for by the Central Govgrn- 
men6 for the pu i -p~s~s  of this Act" the wvwds "relnting to the worlr of the 
Buard ui~cler this Act as mag, frorn tinie to time, be called for by the Central 
~ove r t ime~ i t "  shall be substituted. 

187. Substitution of new section for section 118, X a d w  Act 'PI 01 1901.- 
For section 113 of the Madras Act, the following sestion shall be substifuted, 
lamely :- 

"113. Power to supersede tlio Boazd.-(1) I f ,  at any time, tbe Central 
Ciovarnrnent is of opinion- - 

(a)  that on account of a grave emergency, the Board are unable to 
perfdrm the duties imposed on them by or under the provisions cf this 
Act or of any other law, or 

(6) that the B o a ~ d  have persistently made default in the perfor- 
mance of the duties imposed upon them by or under the provisions of 
this Act or of any other law and as a result of such default, the finan- 
cial position of the Board or t h e  administration of the Pol-t has greatly 
deteriorated, 

t!~t: Central Government may, by notification in the Official Gazette, slyer- 
sedt> the Board for such period, not exceeding six months a t  a time, as 
may be specified in the notificatioii: 

Pmvided that I,efore issuing $1 notification under this sub-section for 
reasoils mentioned in clause (b) ,  the Central Government shall give a 
reasonable time of not less than three months to the Board to show cituse 
+hy the Board should not be superseded and shall consider the explana- 
tions and objections. if any, of the Board. 

k6 &I of Law. 
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(8) Upon the publication of a notification under sub-eeotion (I) eupor- 
seding the Board the following consequences shall ensue : - 

(a) ell the Trustees shall, as from the date of supersession, vacate 
their offices a5 such Trustees; 

(b) all bhe powers and duties which may, by or under the pro- 
visions of this Act, w of any other law, be axerci~ed or performed by 
or on behalf of the Board, shall until the E w d  are reconstituted ynder 
clause ( b )  or clause (c) of sub-seotion (3) be exemised and per!ormed 
by sueh person or persons as the Central Gotfernment May dire&; 

(c) all properby vested in the Board shall, until the Board are re- 
constituted under clause (b) or clause (c) of sub-seetion (3) vest in the 
Central Goverinnenb. 

(3) Onhhe expiration of the period of supersession sgcoified in . the 
notification issued under sub-seetion (I), the Centrd Government may-- 

(a) extend the period of supersemion for such further t.enn, no6 
exceeding six months, a , ~  it may consider necessary, or 

( 6 )  reconstitute the Bo,ard by fresh appointment and fresh election, 
and in such wse, any persons wh racated their offices under d a m e  (a), 
of sub-section (2) shall not be dgmed disqufilified for appointment or 
election, aa the case may (be, OP 

, (c) reconstitute the Board by appointment only for such period 
as it may consider necessaq and in such a o w ,  the persons who.vs~aE@d 
their &ices under clause (a) of sub-section (9) shall not be deemed die- 
qualified for such app3intment rrierelg because they were Trustees 
when 'the Board p a s  superseded : 
Provided that the Central GovernmenC may at any time m o r e  the 

expiration of the period of cupersessiou, whether as originally specified 
under sub-section (11) or as extended under this sub-section, Cake acbion 
under dause ( b )  or clause (o) of this sub-section. 

(4) The Central Governmept shall causo a notification issued under 
sub-section (1) and a full report of any action taken under this section and 
the cimumstances leading te such action to be laid bef~rb~P?rliament ati 
the earliest possible opportunity. " 

CHAPTER V 
AMENDMENT OF Aar xv op i908 

188. Amendment of section 3, Act XV of 1908.-1n sedion 8 of the Inaim 
Ports Act, 1908 (hereinafter in this Chraptcr referred to as the  port^ Aot),- 

(a) in olsuse (R),- 
(i) d te r  the w.ords "any vessel" the words "or any aircraff making 

use of my port" shall be inserted ; 
(ii) after the words "harbour master," tha words "of Che port" 

shdl  be inmrted; 9 

(iiq the words "or t h  aircraft, as f h ~  caw may be" shall be added 
ab th'e end; 
(b)  in clause (Y), after %he ward "conveyance" the word ''mainly" 

, shd l  be inserted. 

189. Amendment of section 6, Act XV of 1908.-In clause (k) of 'sub-sea- 
fion (I) of section 6 of the Po& Aot, for the word8 "paseenger cles~ols" the 

- word "vessals" shall be substituted. 



190. Amendment of section 35, Act XV of 1888.-1'0 section 35 of the 
Ports Act, the following sub-section shall be added, namely:- 

: ' ' ( 3 ) .~he  Govemrnnnt~mey, in special cases, remit the whole or any 
portion of the fees chargsable under sub-section (1) or sub-~estion (2)." 

191. Amendment of section 36, Act XV of 1908.-In seokion 36 of the 
40b,-7 

(1) to sub-section (21, the following proviso shall be added, namely:- 1 - 4 
"Pi-ovidea, thab 'the port fund account for any.- port; ma>:, if so 

, . , authol-ised under'! the pm17isions of n.qy Act rda.ting &o- such port, be 1 
, 'merged with the genralaeMunti of that port; in fiueh: L:.CBBB, th6 I ; p,mviaiops of sub-section (6) shall not  apply end the' .pw,yisicms of 

. . . . . sub-sec.kions (4) and-, (6) &all have. effect a.s i f  for the w d s  . “the pi& : 

. .. . . fund scc6unt of the port!' themin, the w0rd.s ,"Cha generaL.; aocgu~$ 
, : ' of tdze porti" had been, substi~uted. "; 
, . ' (8) for dause(ca) of sub-s,eotion (4), the following clause shaH.'be substi- 

' Bufed; n-ely : ;-- . . . .! . , . . , '.. .! 

"(&) fines &her t-han those creditable to pilptag~'account of 
.. Gha port under sub-~eotion (6a) ",; , . 1: 

sub-seotion (b),.tho followiug sub-seotions shall de inserbed, 

"(Sa) All fees c h a ~ ~ e d  f&. pilotage at  any poi$ subj&t: to this ,hot I 
- and all fines and.penaltiies levied under  the Act or under any other I 

Act relating fo the port f r m  pilots or other persons employed in bhe 
pilot service other than fines and penalties imposcd by a court, shall . , 

. . be c~edited to a disthict account to be called tho  ~ilobage accounf) of - 

the port.. , 
i 

(Qb) All sums 60 credited to the pil,otage ancount m a y  be &p$l-ied, 
in such pi*oportions as the. Government may from time to time direot, 
to the following purposes, namely : - . . . 

(a) tho purchaee nllh maintenance in repair of such vessels, 
end the supply of such materials, atores or other things as the 
ofBoer or body app&nted under sub-section (1) may ,deem , 

it necessary to purchase, mttintain or supply for the effimency of 
the pilot service; 

( b )  the pqrnent  of the salaries, wages and allowances of 
pilots a i d  ot.her persons employed in the pilot sewica or in the 
supervi~ion thereof ; 

( c )  the paymont of pensions, retiring gratuities, compassiomte 
allowances or bonpsos to pilots and other persons engaged in Ohe 
pilot service, and of the cantributions, if any, dul authorimd to E be made in their behalf to any prouid/ent fund or we me fund; 

(d) the payment, of pensions, gratuities and mmy~ssiomGe 
dlowances granted by tho officer or body appointed under sub- 
section (1 )  to pilots ~ n d  other persons engaged in the pilot service 
who hevo been injured in the execution of their duty end ta &e 
surviving relatives of pilots rand other persons SO engqed who . 

hmve bean killed in the execution of their dhty or who m y  d3e 
wQb still in the service 09 such oPRcer or b a y ;  
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( 0 )  the provision of educational, recreational add -other ameni- 

ties for #pilots and- other : pereons .employed in $he pilbt aehice; 

V) the pa&&lit ofcontributions or appr6priat;ons . to sngr 
. . -:-special fund or funds established under the pr~visions of any other 

Aet relating. to the port to which t h e  officer, or body .appointed 
under. sub_-secti,m (I) considers contributiorls , or appropriations 
s o u l d  be m3de from 'the pilotage s~.count;  . , 

re- which may, with the previous. 
nt,  be incurred' in respect of the pilog 

. - 

(50) I f  th8 officer o r  body illtcd under sub-section (1 a t  any 
port is also the autl~ority responsi e for maintaining the. genera, 1 account 
d the port, tllen'notwitl~stancling tlie ibsence of ally .p~ovisioi~ in--that 
behalf in the Act under which such general account isxnaint.aiaed, auch. 
oRmr or 'body may, with t h e  previous sanction of t.he ' Government, 

: %pplj any sum out of tlie monciys credited t.0 sllch general nccount: 
tpwaxds. meeting deficits, if any, in, the pilotage account of t h e  port, 
o r  traufifer the mbole or any part of any surplus funds, in tho- pilotage. 

- . account to the general. account of the port. " ; ~ 

>port fund account" the words 

Act XV of 1908.-~ftcr' section 68B of 
ving section s h ~ l l  be insel!ed, namely:- 

"fi8C. Appliccttion o f  csrttsin p~ovisz'o~ts of % h e -  Act t o  n k ~ n f t . - -  ( I )  ~ h t l  

sive), 18, 21 and 28, sub-  
, 35, 39, 42 to 48 (.both in. 
all aircraft "making ur;e of an! 

n water as they apply in relation t c  

(2) No such aircraft shall enter or lea,ve any port subject'to this Act. 
except with the permissiorl granted by the Conservator of the P o r t  or bz 
such otLher ofher  as may be authorised ill- this behalf by t h e  Conserviltor."; 

. . 

: ' CIXAPTER V I  

A~IENDMENT. OF ACT XXXIII OF 1948 - '  

. ' 193. Sub~titution d new section 7, Act XXXII of 1948.-For section j 
of t h o  Calcutta. Port (Pilotage) Act, 1948 (hereinafter in this Chapler rofene 
to as the Pilotage Act), the following section. shall be substituted, aamely:-- j . 

"7. Pilotage fees  and  fines and penalties lewied u n d e r  tire dct.--- 
All fees for pilotage and all fines -and penalties levieci under.-this Act f ~ o n  

, ,pilo$s, or other persoris cmploged in the pilot service, except, tinos ad1 
pe~,lties imposed by a court, shall be aocounted for and expcndtid by tk$ 
Cogpissioners jn accordance with the provisions of section 36 of the lnd ia  
Pdrt's Act, 1908 (XV of 19(h9)." 

48.-Se0tion 8 of the ~ i l o t n i  
. . 

of 1948.-1n section 9 of $( - 
.- 

the words !'any sum oat. of" shall :! 
.. ,. 

" the words, figures, brack6j 
tion 36 of the Indian Ports -4ct, 19:C 

, 
.,: . . 
. . 




